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LOK SABHA DEBATES

LOK SABHA
Friday, February 21, 1997/Phalguna 2, 1918 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPeaker in the Chairl

OBITUARY REFERENCE
[English]

MR. SPEAKER : Hon'ble Members, | refer with
pofound sorrow to the passing away of Mr. Deng Xiaoping,
the renowned Chinese leader, on 19th February, 1997 at
the age of 93.

Mr. Deng Xiaoping was a great leader of the Chinese
people whose contribution to the modernisatiion of China
will be ever remembered. Under his leadership China
launched the process of economic reform and opening to
the outside world, which has been responsible for raising
the standards of living of the Chinese people and the
integration of the Chinese economy with that of the
world.

We recall the substantial contribution made by Deng
Xiaoping in recent years to India-China relatiions. It was
his historic meeting with the then Prime Minister Shri Rajiv
Gandhi, during his visit to China in 1988, which reonented
our bilateral relations. On that occasion, he had empha-
sised the importance of cooperation between India and
China, the need for the two countries to develop economi-
cally and for the establishment of a new international politi-
cal order based on the five principles of peaceful coexist-
ence.

In mourning the demise of Mr. Deng Xiaoping, we re-
affirm our desire to build friendly, good neighbourly, con-
structive and cooperative relations with China for the pros-
perity of our two peoples.

| request the Members to rise in their places and ob-
serve silence for a short while as a mark of respect to the
departed leader.

11.03 hrs

(The Members then stood in silence for a short while.)

SHRI JASWANT SINGH (Chittorgarh) : Mr.
Speaker, Sir, | am doing an unusual thing, but it is because
the situation is unusual that, very briefly, | wish to make a
submission, through you, to the entire
House.......... (Interruptions)

SHRI P.C. THOMAS (Muvattupuzha) : Sir , | am on a
point of order.

SHRI! P.R. DASMUNSI (Howrah) : Sir, the Question
Hour cannot be interrupted. We have to maintain the
tradition......... (Interruptions)

SHRI RUPCHAND PAL (Hooghly) : Has the hon.
Member given a notice for suspension of question hour ?

MR. SPEAKER : The hon. Member did not give notice.
But | was prepared to listen to one or two sentences be-
cause he himself saying that it is an unusual thing that he
is doing. The hon. Member himself has said so. As the hon.
Member himself has admitted to have been doing a
unusual thing, | thought | must hear one sentence or two.

SHRI JASWANT SINGH : | am mindful of the concern
of the hon. Members about the Question Hour and the im-
portance of the Question Hour. | shall be very brief in sub-
mitting to the entire House. | submit to the entire House
that the fact that my Party would be absent from the House
today is in itself a demonstration of the enormity of the
question that confronts us in the State of Uttar Pradesh. |
particularly wish to point out that ever since the President's
Rule was wrongfully imposed in Uttar Paradesh. .. _(Inter-
ruptions)

MR. SPEAKER : | think you have made your point.
......... (Interruptions)

SHRI JASWANT SINGH : | refer only to the killings in
the State of Uttar Pradesh in the last six or seven months.
A very senior leader of our Party with aimost four decades
of public service has been killed. ... .. (Interruptions)

MR. SPEAKER : We shall take up the questions now.

11.06 hrs.

ORAL ANSWERS TO QUESTIONS
[English]

Guidelines for Foreign investment

-+
* 3. DR. T. SUBBARAMI REDDY :
SHRI YELLAIAH NANDI

Will the Minister of INDUSTRY be pleased to state :

(a) whether the Government have issued a number of
guidelines for foreign investment in areas not covered un-
der the automatic approval list,

(b) if so, the details thereof,

(c) to what extent the new guidelines have helped in
increasing the foreign investment in India; and

(d) the total foreign investment proposals accepted so
far?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) ' (a) to (d) A statement is laid on the Table of the
House.

Statement
(a) Yes, Sir.

(b) The details are given in the Annexure | and |I.
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(c) and (d) At this stage it is too early to quantify the
extent to which the new guidelines would help in increasing
foreign investment. However, FDI proposals amounting to
Rs. 36150.01 crores have been approved during the year
1996.

Annexure |
Ministry of Industry
Department of Industrial Policy & Promotion

Guidelines for the consideration of Foreign Direct
Investment (FDI) proposals by the Foreign Investment
Promotion Board (FIPB)

The following Guidelines are laid down to enable the
Foreign Investment Promotion Board (FIPB) to consider the
proposals for Foreign Direct Investment (FDI) and formu-
late its recommendations.

1. All applications should be put up before the FIPB by
the SIA (Secretariat of Industrial Assistance) within 15 days
and it should be ensured that comments of the administra-
tive ministries are placed before the Board either prior to/or
in the meeting of the Board.

2. Proposals should be considered by the Board keep-
ing in view the time frame of 6 weeks for communicating
Government decision (i.e approval of IM / CCFl or rejection
as the case may be).

3. In cases in which either the proposal is not cleared
or further information is required in order to obviate delays
presentation by applicantin the meeting of the FIPB should
be resorted to.

4 While considering cases and making
recommendatioins, FIPB should keep in mind the sectoral
requirements and the sectoral policies vis-a-vis the pro-
posal(s)

5. FIPB would consider each proposal in totality (i e if
it includes apart from foreign investment, technical collabo-
rationfindustrial licence) for composite approval or other-
wise. However, the FIPB's recommendation would relate
only to the approval for foreign financial and technical col-
laboration and the foreign investor will need to take other
prescribed clearances separately

6. The Board should examine the following while con-
sidering proposals submitted to it for consideration.

(i) whether the items of activity involved industrial li-
cence or not and if so the considerations for grant of indus-
trial licence must be gone into

(i) whether the proposal involves technical collabora-
tion and if so. (a) the source and nature of technology sought
to be transferred, (b) the terms of payment (payment of
royalty by 100% subsidiaries is not permitted)

(i) whether the proposal involves any mandatory re-
quirement for exports and if so whether the applicant is
prepared to undertake such obligation (this is for Small In-
dustry units, as also for dividend balancing, and for 100%
EOQOUS/EPZ units)
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(iv) whether the proposal involves any export projec-
tion and if so the items of export and the projected destina-
tions.

(v) whether the proposal has concurrent commitment
under other schemes such as EPCG Scheme, etc.

(vi) in the case of Export Oriented Units (EOUs) whether
the prescribed minimum value addition norms and the mini-
mum turn over of exports are met or not.

(vii) whether the proposal involves relavation of
locational restrictions stipulated in the industrial licensing
policy, and

(vii) whether the proposal has any strategic or de-
fence related considerations

7. While considering proposals the following may be
prioritised :

(a) Items falling within Annexure-ll of the New
Industrial Policy (i.e. those which do not qualify
for automatic approval).

(b) Items falling in infrastructure sector.
(c) Iitems which have an export potential.

(d) Items which have large scale employment
potential and especially for rural peopie.

(e) Items which have a direct or backward linkage
with agro business/farm sector

(f) Items which have greater social relevance such
as hospitals, human resource development, life
saving drugs and equipment

(g) Proposals which result in induction of
technology or infusion of capital

8. The following should be especially considered
during the scrutiny and consideration of proposals:

(a) The extent of foreign equity proposed to be held
(keeping In view sectoral caps if any - e.g 24%
for SSI units, 40% for air taxi/airlines opera-
tors, 49% in basic/cellular/ paging, etc. in
Telecom sector)

(b) Extent of equity with composition of foreign/
NRI (which may include OCB)/resident Indians.

(c) Extent of equity from the point of view whether
the proposed project would amount to a hold-
ing company/wholly owned subsidiary/a com-
pany with dominant foreign investment (i.e 76%
or more) / joint venture.

(d) Whether the proposed foreign equity is for set-
ting up a new project (joint venture or other-
wise) or whether it is for enlargement of
foreign/NRI equity or whether it is for fresh in-
duction foreign equity/NRI equity in an existing
Indian company.

(e) In the case of fresh induction of foreign/NRI
equity and/or in cases of enlargement of for-



5 Oral Answers

eign/NR! equity in existing Indian companies
whether there is a resolution of the Board of
Directors supporting the said induction/enlarge-
ment of foreign/NRI equity and whether there
is a shareholders agreement or not

(f) In the case of induction of fresh equity in the
existing Indian companies and/or enlargement
of foreign equity in existing Indian companies,
the reason why the proposal has been made
and the modality for induction/enhancement [i.e.
whether by increase of paid up capital/author-
ised capital, transfer of shares (hostile or oth-
erwise) whether by rights issue, or by what
modality).

(g) |Issueftransfer/pricing of shares will be as per
SEBI/RBI guidelines

(h) Whether the activity I1s an industnal or a serv-
ice activity or a combination of both

(i) Whether the item of activity involves any
restriction by way of reservation for the small
scale sector

(j)  Whether there are any sectoral restrictions on
the activity (e g. there is ban on foriegn invest-
ment in real estate while it is not so for NRI/
OCB investment).

(k) Whether the item involves only trading activity
and if so whether it involves export or both ex-
port and imporn, or also includes domestic trad-
ing and if domestic trading whether it also in-
cludes retail trading

()  Whether the proposal involves import of items
which are either hazardous, banned or detn-
mental to environment (e.g. import of plastic
scrap or recycled plastics)

9. In respect of the industries/activities listed in
Annex Il of the New Industrial Policy automatic approval
for majority equity holding (50/51/74 per cent) is accorded
by the Reserve Bank of India. FIPB may consider recom-
mending higher levels of foreign equity in respect of these
activitizs keeping in view the special requirements and merit
of each case.

10. In respect of other industries/activities the Board
may consider recommending 51 per cent foreign equity on
examination of each individual proposal. For higher levels
of equity up to 74 per cent the Board may consider such
proposals keeping in view considerations such as the ex-
tent of capital needed for project, the nature and quality of
technology, the requirements of marketing and manage-
ment skills and the commitment for exports.

11. FIPB may consider and recommend proposals for
100 per cent foreign owned holdings/subsidiary companies
based on the following criteria:

(a) where only “holding” operation is involved and
all subsequent/downstream investments to be
carried out would require prior approval of the
Government;
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(b) where proprietary technology is ought to be pro-
tected or sophisticated technology is proposed
to be brought in;

(c) where at least 50% of production is to be
exported;

(d) proposals for consultancy; and

(e) proposals for power, roads, ports and indus-
tnial model towns/industrial parks or estates.

12 In special cases, where the foreign investor is un-
able initially to identify an Indian joint venture partner, the
Board may consider and recommend proposals permitting
100 per cent foreign equity on a temporary basis on the
condition that the foreign investor would divest to the In-
dian parties (either individual, joint venture partners or gen-
eral public or both) at least 26 per cent of its equity within a
period of 3-5 years

13 Similarly in the case of a joint venture, where the
Indian partner is unable to raise resources for expansion/
technological upgradation of the existing industnal activity
the Board may consider and recommend increase in the
proportion/ percentage (up to 100 per cent) of the foreign
equity In the enterprise

14 In respect of trading companies, 100 per cent for-
eign equity may be permitted in the case of the activities
involving the following

(1) exports;

(i) bulk imports with export/expanded warehouse
sales;

(iii) cash and carry wholesale trading,

(iv) other import of goods or services provided at
least 75% 1s for procurement and sale of goods
services among the companies of the same
group.

15 In respect of the companies in the infrastructure/
services sector where there is a prescribed cap for foreign
investment only the direct investment should be consid-
ered for the prescribed cap and foreign investment in an
investing company should not be set off against this cap
provided the foreign direct investment in such investing
company does not exceed 49 per cent and the manage-
ment of the investing company is with the Indian owners.

16. No condition specific to the letter of approval is-
sued to a foreign investor would be changed or additional
condition imposed subsequent to the issue of a letter of
approval. This would not prohibit changes in general pol-
cies and regulations applicable to the industrial sector.

17 Where in case of a proposal (not being 100% sub-
sidiary) foreign direct investment has been approved up to
a designated percentage of foreign equity in the joint ven-
ture company, the percentage would not be reduced while
permitting induction of additional capital subsequently Also
in the case of approved activities, if the foreign investor(s)
concerned wishes to bring in additional capital on later dates
keeping the investment to such approved activities, FIPB
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would recommend such cases for approval on an automatic
basis.

18. As regards proposal for private sector banks, the
application would be considered only after “in principle” per-
mission is obtanined from the Reserve Bank of India (RBI).

19. The restrictions prescribed for proposals in various
sectors as obtained, at present. are given in the Annex and
these should be kept in view while considering the
proposals.

These guidelines are meant to assist the FIPB to con-
sider proposals in an objective and transparent manner.
These would not in any way restrict the flexibility or bind the

FEBRUARY 21, 1997
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FIPB from considering the proposals in their totality or mak-
ing recommendations based on other criteria or special cir-
cumstances or features it considers relevant. Besides these
are in the nature of administrative guidelines and would not
in any way be legally binding in respect of any recommen-
dation to be made by the FIPB or decisions to be taken by
the Government in cases involving Foreign Direct Invest-
ment (FDI).

These guidelines are issued without prejudic to the
Government's right to issue fresh guidelines or change the
legal povisions and policies whenever considered
necessary.

Annexure Il

Sector specific guidelines for foreign direct investment

S.No. Sector

Guidelines

1. Banking

2. Non-banking financial services

3 Domestic Air-Taxi Operations/Airlines

4 Power

5. Telecommunications
(Basic, Value Added)

6. Drugs and Pharmaceutical industry
7. Petroleum

8. Real Estate

9. Roads and Highways

NRI40%
Foreign investment of upto 20% is permitted

() Upto 51% foreign equity, no special conditions are
attached except those reauiring approval of SEBI/RBI
etc.

() For foreign equity beyond 51% but upt 75%, it is
necessary that foreign investment should be minimum
US $ 5 million and it should come in one lot.

(1) For foreign investment beyond 75% minimum for-
eign investment should be US $ 50 million

(i) Foreign equity upto 40% can be permitted on a
case- by-case basis.

(i) 100% by NRls.

Foreign investment in power sector can either be in
the form of a joint venture with an Indian partner or
as a fully owned operation with 100% foreign equity

In basic, Cellular Mobile and paging services, foreign
investments are limited to 49% subject to grant of
licence from DoT.

Foreign investment upto 51% in the case of bulk
drugs, their intermediates and formulations thereof
(except those produced by the use of recombinant
DNA technology) are granted automatic approval by
the RBI. Other proposals are considered on merit on
a case-by-case basis by the Government. Manufac-
turing activity essential for FDI above 51% as per Drug
Policy.

Foreign companies can invest upto 100% of the eq-
uity in any venture in petroleum sector

No foreign investment in this sector is permitted. NRIs/
OCBs are allowed.

Private sector including foreign equity participation
upto 100% in the highways is envisaged on Build,
Operate and Transfer (B O T) concept. Investors in
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10.

1.

12.

Ports

Tourism

Mining

identified highway projects would be permitted to
recover their investment by way of collection of tolls
for specified periods. At the end of the agreed con-
cession period, the facilities will revert to the Govern-
ment. Construction of bypasses, bridges and
widening of high density corridors of National High-
ways have been identified for four laning through the
BOT route The Government has, in the Budget Ses-
sion of 1995 passed the necessary legislation for col-
lection of toll tax. The rates of toll charges as well as
the period of concession will be on the basis of com-
petition/bids and land requirement for the construc-
tion and operation of the facilities would be provided
by the Government free from encumbrances. Private
parties would also be allowed to develop service and
the rest areas along the roads entrusted to them.

Indian ports offer significant potential to foreign
investors in major operational and infrastructural
areas. The following areas have been identified for
participation/investment by the private sector

(i) Leasing out existing assets of the Port
(1) Construction/creation of additional assets, such
as

(a) Construction and operation of container
terminals.

(b) Construction and operation of bulk, break
bulk, multipurpose and specialised cargo
berths.

(c) Warehousing, container Freight Stations,
storage facilities and tank farms.

(d) Cranage/Handling Equipment

(e) Setting up of captive power plants.

(f) Dry docking and ship repair facilities.

(in) Leasing of equipment for port handling and
leasing of floating crafts from the private sector

(iv) Captive facilities for Port based industries. These
areas are indicative in nature. Further details
regarding participation by the foreign investors
are available with individual port authorities and
the Ministry of Surface Transport, Government
of India.

This is a sector with immense possibilities for foreign
investment. 100% foreign equity is permissible in the
sector and automatic approvals are also granted by
the Reserve Bank of Indian for foreign equity upto
51% and subject to specified parameters .

(I) Foreign equity participation of upto 50% in the
mining sector would be automatic, except for
gold, silver diamonds and precious stones.

(1) For gold, silver, diamonds and precious stones,
approvals would be given keeping in view inter
alia the following parameters :

(a) The size of the project.

(b) Commitment of external resources for
funding project cost.
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13. Coal

14. Venture Capital Fund

(c) Track record of the company in the mining
sector.

(d) The level of technology sought to be
employed in the project

(e) Financial strength of the company.

(f) Level of the Indian equity in the joint venture
at the mining stage for the JV partner/Indian
partner

For companies which seek to set up 100 per cent
wholly owned subsidiaries, permission may be given
subject to the condition that in case the company
wishes to enter into a joint venture for investment in
mining where a foreign equity holding in excess of 50
per centis envisaged, prior approval of the FIPB would
be taken.

While this has been reserved for the public sector,
private and foreign investment is permitted in coal
for captive consumption only (generation of power)
and for washeries,etc.

An offshore venture capital company may contribute
100 per cent of the capital of a domestic venture
capital fund and may also set up a domestic asset
management company to manage the fund.

VCFs and VCCs are permitted upto 40% of the paid
up corpus of the domestic VCF/VCCs

DR. T. SUBBARAMI REDDY : | will ask only two ques-
tions.

MR. SPEAKER : You are allowed only two questions,
not three.

DR. T. SUBBARAMI REDDY : Before my asking a ques-
tion, | must convey that we are extremely happy that Indus-
try Ministry has introduced a single window clearance sys-
tem in the Foreign Investment Promotion Board. We are
happy. But, at the same time, | would like to ask the hon.
Minister a question. The international community is not in
the queue to make investment in our country. In fact, many
other countries are rolling out the red carpet to foreign di-
rect investment. China has received $ 40 billion of foreign
investment in 1996 as against only $ 3 billion that we have
received. What efforts are we going to make to improve the
system? No doubt, we have introduced lot of changes, but
still | am not able to find the full speed and the full effect
compared to China and other countries. May | ask the hon.
Minister to inform how in future are we going to improve
much more flow of foreign investment which is only going
to help us for industrial growth of 12 per cent and overall
growth of seven per cent?

SHRI MURASOLI MARAN : | fully share the anxiety of
the hon. Member. Foreign investors are not waiting in a
queue to come to India. If India closes the doors, they go to
Vietnam or China or any other country who are ready to
welcome them.

KUMAR|! MAMATA BANERJEE : Why do they not come
to our country?

SHRI MURASOLI MARAN . There is a problem We
shall come to that later We must make India an attractive
destination for foreign investment

SHRI BIJU PATNAIK : You talk to the Minister in charge

SHRI MURASOLI MARAN . | am coming to that later
There are certain bottlenecks in the sense that we are still
mired in ideological conflicts.

So, if we are to get a seven per cent GDP growth
rate, we have to get foreign investment. There is no other
way. Therefore, we have to clear the bottienecks. That
is why the FIPB has been revamped. That is why, we
have issued the guidelines. Still, there are a lot of things
to do

DR T SUBBARAMI REDDY - My Second question is
this. While the Foreign Investment Promotion Board has
cleared proposals worth $ 708 million of the Singapore-
Tata Airlines to set up the domestic airlines in the country,
are you having a football match here? How is it that the
Industry Ministry says that it has given the clearance and
again some other Ministry says it in a different way? | would
like to know what are the pros and cons. We are not for or
against the proposal. We would like to know the actual po-
sition. The hon. Members would like to know where we stand
Why is the controversy going on? When are you going to
decide it? Where do we stand? | would like to know about
it.
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SHRI MURASOLI MARAN * The application of the Sin-
gapore-Tata Airlines has been pending for the last two years
So recently, it came up before the FIPB. The FIPB is not
the clearing authority. It is only a recommendatory body It
said that it would recommend the proposal for the consid-
eration of the Cabinet Committee on Foreign Investment
So, | took it to the CCFI. The CCFI deferred it. That is the
present position. So, a view has to be taken as soon as
possible.

DR. T. SUBBARAMI REDDY : What are the pros and
cons of it? You did not tell about it. | want to know what is
the advantage or the disadvantage of it. Otherwise, what
is the use? You must tell us.

SHRI MURASOLI MARAN . About what?

DR. T. SUBBARAMI REDDY . It is about the advan-
tage or disadvantage of it, about the pros and cons of the
flow. Otherwise, who will believe us?

SHRI MURASOLI MARAN . It falls within the present
policy. 40 per cent foreign investment is allowed in airlines
That is the past Government's policy Now, the Administra-
tive Ministry, that is, the Ministry of Civil Aviation, wants to
change the policy It has come out with a request not to
pass it until it comes out with a full-fledged policy So, the
matter has been deferred.

[Translation]

SHRI GEORGE FERNANDES = Mr Speaker, Si, the
Hon'ble Minister has enclosed two documents with his re-
ply and one of them is

[English]

“Sector Specific Guidelines For Foreign Direct In-
vestment.”

[Translation]

Mr. Speaker, Sir, | wanted clarification on many things
in this regard, though, | know you will not allow me to ask
everything during the question Hour. Here he has mentioned
about ports. Though he has not mentioned in terms of per-
centage the areas of operation in the port, to be handed
over to foreigners, yet | know that the Narsimha Rao Gov-
ernment had decided hundred per cent transfer of port
to a foreign company. Kandla port was handed over to the
biggest American Multinational company, namely, Kargil
but the more was thwarted by the local people and others
who put a stiff resistance against it. | want to let the hon'ble
Minister know that in any Indian port entry of any person
carrying a camera is prohibited. | know it because through-
out my life | have lived with port labourers. If a person is
found selling any design or drawings of a port to any out-
sider, he is arrested and sent to jail as these involve the
security of the country In the event of any dispute of any
war these are our ports who have got the jurisdiction re-
garding the deployment or movement of our war-ships and
merchant ships. | want to put an example before you and
ask question from the hon'ble Minister as to whether just
for the sake of money from foreign countries, we should
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rnsk the security of our country? The Entire money of the
country has been siphoned out for paying kick backs. Just
a few days back the Swiss Ambassador had said in Nagpur
that billons of rupees of your country is lying in Swiss
banks

[English]
MR. SPEAKER ° Please ask the question.
[Translation]

SHRI GEORGE FERNANDES : It was said by the
Swiss Ambassador 10 days ago Money of our country is
already being siphoned to other countries, now do you want
to handover the security of our country also to them. When-
ever | come out of a port or airport, | read the instruction
“Photography Not Allowed”, written prominently on some
board but on the other hand, you are inviting the foreigners
and requesting them to develop, take over and run the har-
bours. In such a situation, what will happen to the security
of the country? Whether you will take decision to withdraw
ports from foreigners and not to handover ports to foreign-
ers, and If not, why?

[English]

SHRI MURASOLI MARAN - We will not compromise
with the secunty of the country But | do not know how the
hon Member is equating the ports with security Nowadays,
a cameraman may not be allowed, but from the Satellite,
you can take the entire photograph. So. we should not hve
in the old world Things are getting modern What | want to
say Is that ports are the main form of infrastructure in this
country

Take for example, Mumbai To enter the harbour, it takes
several hours, several days, several weeks. So, ships are
diverted. But whereas if we take some standard ports like
Antwerp, the ships are cleared within few hours

Therefore, we want modern technology. We have to
modernize it. But the technology is not available here and
the funds are not available. So, we have to privatize it. We
will go case-by-case.

SHRI GEORGE FERNANDES ' | am shocked to get
the reply | am absolutely shocked

Handicrafts Export

* 4 SHRI N DENNIS : Will the Minister of TEXTILES
be pleased to state

(a) whether the export of handicraft items has regis-
tered an upward trend during the current financial year,

(b) if so, the details thereof , and

(c) the further steps taken to boost the export of such
items?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHR! BOLLA BULLI RAMAIAH) : (a) and
(b) Yes, Sir. Exports of handicrafts including handknotted
carpets have shown an upward trend during the current
financial year. The achievement during April-December,
1996 reveals that exports have increased by 17.14% in
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rupee terms and 15.49% in Dollar terms during April-
December, 96 as compared to the figures of the correspond-
ing period of the previous year.

(c) The steps taken by Government of India to boost
export of handicrafts include: sponsoring of sales-cum-study
teams abroad, participation in international fairs and festi-
vals, organisation of buyer-sellers meets, annual Internatinal
handicraft fair and International Carpet fair in India. Be-
sides, the Government provides fiscal benefits to export-
ers which include; exemption of export income from income
tax, duty drawback and import of raw wool at concessional
rate of duty.

SHRI N. DENNIS : Sir it is seen that there is a consid-
erable increase in the production and export of handicraft
items and it has crossed the target...... (Interruptions)

MR. SPEAKER : Order, please

SHRI N. DENNIS : Though our export has crossed the
target, we should not be complacent with this because our
country's share in the global market is still low despite
India having a strong production base and also a large
number of craftsman

So, may | know from the hon. Minister what special
and new strategies would be adopted for the enhancement
of production and promotion of export of such item?

SHRI BOLLA BULLI RAMAIAH : Mr Speaker, Sir, we
have increased our production and expanded the export of
handicraft items. From April, 1996 to December, 1996, there
was a growth of 17.14 per cent in rupee terms and 1549
per cent in dollar terms. In this connection, we have also
arranged a number of exhibitions and fairs at Birmingham,
Berlin, Tokyo, Hanover, Buenos Aires (Argentina) and Sao
Paulo (Brazil). We have also organized buyer-seller meets
so that they should have more important places to exchange
In lump sum, we have also provided, what is called, duty
drawback, tax exemption, import concession by 10 per cent
or at special rates

We have also made some other provisions. When they
asked for power supply at Muradabed, the Commerce Min-
istry also gave Rupees eight crore for the special line to be
taken so that power interruption is not there

These are some of the items on which we support them,
in order to see that there is a considerable growth of this
industry.

We have also arranged some special exhibitions on
handicrafts in Azerbaijian in order to make sure that there
is a more and more interaction of buyers with each other

SHRI N. DENNIS : To achieve the target of Rs. 10,000
crore worth export of handicrafts by 2000 AD, have the gov-
ernment identified the non-traditional areas of new destina-
tions or countries as new and emerging markets for the
export of handicrafts? If so, may | know the promotional
activities and programmes started by the Government to
suit the taste and fascination of these countries?

SHRI BOLLA BULLI RAMAIAH : Sir. some of the non-
traditional items like chick is there not only in Europe but
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also in Buenous Aires in Argentina, Sao Paulo in Brazil and
South Africa. These are all non-traditional markets. We also
give double the concession for exports to these areas.
In addition to that, we have also given stress that some
more exhibitions should be organized. We are also arrang-
ing one-to-one discussion so that our exports are encour-
aged in these areas and productivity is also increased.

KUMARI MAMATA BANERJEE - Sir, may | know from
the hon. Minister whether it is a fact that becuase of their
Export Pollcy, the textile industry and the cotton industry is
suffering? Is it a fact that because of the negligence and
lacuna in the Government policy, the employees of all the
NTC mills and textile mills in the country are not getting
their wages and salaries?

MR. SPEAKER : This is a question about handicrafts,
Mamata ji, nothing to do with the NTC

KUMARI MAMATA BANERJEE : But they stopped sub-
sidies, Sir

MR. SPEAKER : Do you have anything to ask on
handicrafts because this is a specific question on handicrafts
and not on NTC mills?

KUMARI MAMATA BANERJEE : Handicraft is involved
in the Textile Ministry

MR. SPEAKER . It may involve the Textile Ministry,
but the question here is specifically about the export of
handicrafts

.. (Interruptions)

KUMAR!I MAMATA BANERJEE . | am asking about tex-
tile exports

MR. SPEAKER @ Why do you not read the question,
Mamata)i?

KUMARI MAMATA BANERJEE : Because they are
going to export handicrafts. ....... (Interruptions)

MR. SPEAKER : You can ask, what are the handicraft
items being exported from West Bengal

KUMARI MAMATA BANERJEE : | am not asking only
for West Bengal. If | asked it, it would have been better, What
| am saying is that because the Ministry is going to export
handicraft textiles from the other side, they have stopped
the subsidy for the countryside people for the countryside
textile handicrafts. That is why NTC mills and other textile
mills, all are going to be closed down and so many are
already closed down. The employees are not getting even
their salaries and wages

MR. SPEAKER : | am sorry, Mamataji. Now | am mov-
ing to Question No.5. Shri B.L. Shankar.

Fifth Pay Commission

+
*5. SHRI B.L. SHANKAR :
DR. BALIRAM :

Will the Minister of FINANCE be pleased to state :
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(a) whether the Government are aware that there is a
lot of discontentment amongst the Union Government em-
ployees over the recommendations of the Fifth Pay Com-
mission;

(b) if so, whether the Government propose to ascer-
tain the views of various sections before its implementa-
tion;

(c) if so, the details thereof;

(d) whether the Government propose to implement
some of its vital recommendations like raising the retire-
ment age, etc. immediately in view of part (b) above,

(e) if not, the reasons therefor; and

(f) the steps taken to protect the interest of employees
as the report has already submitted very late ?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) - (a) Some associations and Unions of
Central Government employees have represented to the
Government against certain recommendations of the Fifth
Pay Commission.

(b) and (c). The views of the employees will be ascer-
tained through the National Council of the Joint Consulta-
tive Machinery.

(d) to (f). The Report of the Pay Commission is being
examined by a Committee of Secretaries constituted for
the purpose and decisions will be taken by the Government
keeping in view their suggestions and the comments of the
Staff Side in the National Council (JCM)

SHRI B.L. SHANKAR . The Fifthy Pay Commission
has created some expectations in the minds of the employ-
ees and some apprehensions in the minds of the people. |
want to know from the hon. Minister whether there is any
dissent note in the Fifth Pay Commission Report or whether
it is a unanimous report, what is the extra expenditure that
the Government of India is going to incur if it implements
the Fifth Pay Commission Report ; and whether the State
Governments will be taken into confidence before coming
to a final decision regarding the Fifth Pay Commission Re-
port

SHRI P. CHIDAMBARAM To the three questions asked
by the hon. Member, my answers are as follows

Yes, one of the members of the Pay Commission has
submitted a dissent note on some aspects of the Report
Secondly, the estimate that has made by the Pav Commis-
sion for a year of twelve months, together with the arrears
which have to be paid for the period from 1.1 1996 to 31.3.97
is about Rs. 11,250 Crore for the Central Government.
Thirdly, the Prime Minister is already on record that he will
consult the Chief Ministers of the States before a final view
is taken on the Pay Commission's recommendations

SHR!I B.L. SHANKAR * The hon. Minister has said that
a Committee of Secretaries has been constituted | would
like to know whether any specific time frame has been given
for this Committee to submit its views; whether there 1s a
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senous objection taken by the Defence Minister and the
Defence personnel regarding the recommendations of the
Fifth Pay Commission; and whether it 1s a fact that it is
biased towards the IAS at the cost of the other personnel in
the Services | want a specific commitment from the Minis-
ter as to whether the Government is going to accept the
recommendations of enchancing the retirement age to sixty
years or whether it will depend upon the recommendations
of the Secretaries’ Committee. Because it seems that the
Secretaries in the Committee of Secretaries themselves will
be deciding on then future age of retirement ! | want the
view and the specific commitment of the Government
regarding the age of retrement

SHRI P. CHIDAMBARAM : Sir, the Committee of Sec-
retaries will not take any decision. The Committee of Sec-
retaries 1s the usual machinery in the Government to proc-
ess such far-reaching recommendations and place the views
before the Government. It is the Government which will take
the decision.

| am in no position to make a commitment on any rec-
ommendation of the Pay Commission; nor am | in a posi-
tion to offer my comment on any recommendation at this
stage The established machinery has been set in motion
The Committee of Secretaries held its first meeting on the
17th February, 1997. The Standing Council of the JCM has
been called to meet on the 3rd March, 1997 The Govern-
ment will take decisions on the recommendations of the
Pay Commission as soon as possible

[Translation]

DR BALIRAM - Mr. Speaker, Sir, through you, | would
ke to ask from the Government, whether it is a fact that
the posts of Phone Mechanic and T T A were created in the
Ministry of Communications recently as it was necessary
in view of the modern technology and if so, whether it is
also a fact that the Fifth Pay Commission has overlooked
their nature of work and made no rewvision In their present
pay scales and has recommended the same pay scales for
both, technical and non-technical cadres in spite of the fact
that there is a marked difference between the nature of work
of these two cadres Whether the Government would like to
propose a different pay scales for non-technical posts and
technical posts, such as Phone Mechanic and T.T.A. ? My
second question is whether the Fourth Pay Commission
had recommended different pay scales and allowances for
the Jawans of several forces under the Ministry of Home
Affairs such as Border Secunty Force, Central Industnal
Security Force, Secretariat Security Force, ITBP and Cen-
tral Reserve Police Force and this disparity was continued
by Fifth Pay Commission also and if so, the reasons
therefor? Whether the Government propose to bring parity
between the pay scales and allowances of Jawans of differ-
ent forces under the Ministry of Home Affairs and if so, by
what time?

[English]

SHR! P. CHIDAMBARAM . Sir, the report of the Pay
Commission runs into thousands of pages in three volumes.
| am sure that the Pay Commission has taken into account
the views of varous sections of Government employees. |
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am in no position to offer my comment on any recommen-
dation of the Pay Commission at this juncture.

[Translation]

SHRI RAJESH PILOT : Mr. Speaker, Sir, the hon'ble
Minister has very easily said that he is not in a position to
offer his comment but through you, | would like to bring to
his notice that’he may offer his comments whenever he is
in a position to comment, but he should keep this fact in
his mind that people have stopped joining the Defence
Forces for the last 8-10 years.

[English]

Especially, in the case of Commissioned Officers. There
was a day when there was a line on the date of selection |
mentioned here in this House when Shrimati Indira Gandhi
was the Prime Minister that in 1960 people used to give
advertisements in newspapers, ‘Wanted a match for so and
so, preferably a military officer or a service officer' and now
a day would come when they would say ‘Service officers
need not apply’. | mentioned it in 1982 The attraction was
that their stature and everything was looked upon.

Slowly, deterioration has come in. There is a resent-
ment among the Services that their case has not been
taken up to their value There is a resentment. | would like
to bring to your notice a simple fact. For Air Force pilots,
through the recommendations of the Fifty Pay Commis-
sion, flying bounty has been enhanced by three times. In
the same Government, the BSF pilot who flies for the same
Government in the same manner gets much higher than
him, | think about Rs. 30,000 or so at Rs. 600 per hour or
so. But the Air Force pilots get Rs. 3,500 as flying bounty
You take the case of the Indian Airlines pilots. Pilots who
have left Air Force to join Air Indian draw Rs. 1,20,000 a
month. These anomalies will bring down the morale of the
Air Force and the Defence Forces.

Similar is the case with the Paramilitary Forces. You
would be surprised to know this. There are two
soldiers.....(Interruptions)

MR. SPEAKER : | think Shri Pilot, we are not debating
this issue.

SHRI RAJESH PILOT : There are two soldiers staying
in the same barrack, one is from the Army and the other is
from the BSF. The BSF soldier pays the electricity bill and
the bulb charges but the Army soldier does not pay for it
Such anomalies should be removed. | think, whenever the
hon. Minister is in a position to take a decision, he would
please keep this in mind and see that the Defence Forces
are looked after well.

MR. SPEAKER : It is a very good suggestion.

SHRI SONTOSH MOHAN DEV : People from the Serv-
ices are resigning and coming to politics, even in this House.
Will you take all these things into account? This is what is
happening.

SHRI RUPCHAND PAL : The present Government is
committed to employment generation or creation of more
employment. In view of the fact that a large chunk of the
recommendations made by the Fifth Pay Commission will
ultimately result in reduction of employment opportunities

FEBRUARY 21, 1997

to Questions 20

in the country, there is a widespread apprehension in the
minds of different sections of the people, particularly Group
D employees working in the Administration, that it will cre-
ate a situation where there will be imbalance, distortion and
discrimination in the whole administrative set up and that
ultimately it will lead to reduction of the workforce in the
Administration of the country which will go counter to the
commitment of this Government.

May | know from the hon. Finance Minister as to whether
this Government will reiterate its commitment to employ-
ment generation and protection of the interests of the peo-
ple belonging to the lower strata, the weaker sections, SC/
STs and the poorest sections? If so, how do they propose to
fulfil their commitment regarding employment protection and
employment generation?

SHRI P. CHIDAMBARAM - This Government remains
committed to increasing productive employment. The rec-
ommendations of the Pay Commission have to be taken as
a whole. We will not, in any way, jeopardise the interests of
the poorer sections of the society among whom there i1s a
legitimate aspiration for a certain number of people - to
join the Government service. All these views will be kept in
mind while taking a decision, and | am sure that the hon
Member and his Party will have a say before the Govern-
ment takes a decisioin.

[Translation)

SHRI SHATRUGHAN PRASAD SINGH ' Mr Speaker,
Sir, | want to know from the Government that whenever
Pay Commission is set-up, why does it lake years and years
together to submit its report? Do you prescribe any time-
limit for the Committees within which they should finish their
task? By what time you are likely to implement the recom-
mendations of Fifth Pay Commission? Whether you have
got any time bound programme in this respect. Prices are
soaring-up day-by-day. It is becoming very-very difficult for
the salaried class to manage their bread. | would like the
Government to let us know the time by which they are go-
ing to take a decision on the report of Fifth Pay Commis-
sion so that the resentment breeding among the Govern-
ment employees could be removed

KUMARI MAMATA BANERJEE : There should be a full-
fledged discussion on this subject.

[English]
SHRI P. CHIDAMBARAM : How can we discuss it now?

MR. SPEAKER : The Budget is coming, we will dis-
cuss it while discussing the Budget

SHRI P. CHIDAMBARAM : The Third Pay Commission
took two years and eleven months to give its report. The
Fourth Pay Commission took two years and eleven months
to give its report. The Fifth Pay Commission took two years
and ten months to give its report. | do not think, it is fair to
say that the Fifth Pay Commission has taken an extraordi-
narily long time.

Secondly the Government took decisions on the Third
Pay Commission in a space of about eleven months. In
respect of the Fourth Pay Commission, it was my privilege
to be the Minister of Personnel at that time — we took the
decision in eight months and thirteen days. We will try to do
better this time.
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[Translation]

SHRI SHATRUGHAN PRASAD SINGH : Mr. Speaker
Sir, the hon'ble Minister did not tell us that how much time
will be taken in it........ (Interruptions)

[English]

SHRI P. NAMGYAL : Thank you very much. The Third
and Fourth Pay Compmissions have always..... (Interrup-
tions) '

MR. SPEAKER : People who know about the Pay Com-
mission need not get a chance to put questions.

SHRI P. NAMGYAL : Sir, the Government employees
posted in the difficult areas or hilly areas, particularly in the
North-Eastern region, Ladakh and same other such areas
have always been neglected by the recommendations of
the Third and the Fourth Pay Commissions The same thing
again has been repeated by the recommendations of the
Fifthy Pay Commission in respect of their pay and allow-
ances. The empolyees who are posted In these areas get
less emoluments as compared to the employees who are
posted in and around the cities in the country. | would like
to know from the hon. Minister whether the question of
giving more allowances and emoluments to these employ-
ees who are posted in the difficult areas would be looked
into or not.

Further, in part (b) of your written reply, it has
been mentioned that the views of the employees will
be ascertained through the National Council of the
Joint Consultative Machinery. In this context, | would
like to know from the hon. Minister whether or not this
issue would be referred to this Committee as well as to
the Committee of Secretaries for redressal of their
grievances.

SHRI P. CHIDAMBARAM : Let me explain the proce-
dure in one sentence. This is the established procedure
There is a Standing Council of the Joint Consultative Ma-
chinery (JCM). The entire Pay Commission's report is given
to the JCM. In the JCM, the staff side discusses with the
Secretaries of the Government and the Committee of Sec-
retaries will then make their recommendation to the Gov-
ernment. | have no doubt in my mind that every section of
the Government employees will have an opportunity to make
their comments on the Pay Commission's report through
the machinery of the JCM.

Sir, may | also take this opportunity to say that pend-
ing the Pay Commission's Report, the Government has re-
leased three instalments of Interim Relief to serving Gov-
ernment employees, three instalments of Interim Relief to
all pensioners, and has also passed orders for treatment of
Dearness Allowance as Dearness Pay. Total package so
far has been worth Rs. 3,656 crore.

[Translation]

SHR! RAM KRIPAL YADAV : Mr. Speaker, Sir, we aie
discussing about the salaries of the Government employ-
ees but what about our own salaries?

MR. SPEAKER
point.

You have raised the actual
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Steps To Strengthen Co-operative Banks

*6. SHRI VISHVESHWAR BHAGAT : Will the Minister
of FINANCE be pleased to state :

(a) whether the Union Government have formulated
any scheme to strengthen the capital base of Co-operative
banks on the pattern of commercial and rural banks;

(b) if so, the details thereof; and

(c) if not the time by which the said scheme is likely to
be formulated?

[English]

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (c) A Statement is laid on the
Table of the House

Statement

(a) to (c). Unlike Public Sector Commercial Banks and
Regional Rural Banks where the Central Government
directly contributes to the share capital, shareholding of
State Co-operative Banks and District Co-operative Banks
1s contributed by their members and the State Government.
To some extent, National Bank for Agriculture and Rural
Development, (NABARD) assists State Governments to-
wards contributions to the share capital of District and State
level Co-operative Banks. The loans sanctioned and dis-
bursed by NABARD during the last three years were as
under

(Rs. crores)

Loans Sanctioned Loans disbursed

1993-94 39.01 30 51
1994-95 73.03 74.91*
1995-96 100.14 107.78*

* Including loans sanctioned for previous year

For the year 1996-97, applications aggregating Rs 174
crores have been received from various state Governments
and are being scrutinized by NABARD

[Translation]

SHRI VISHVESHWAR BHAGAT * Mr. Speaker, Sir, the
Cooperative Banks were set-up with an objective to achieve
development of 80 per cent rural area but so far these banks
have not been able to achieve their goals. | want to know
from the hon'ble Minister as to what is the latest state-wise
position of these cooperative Banks and what contribution
can be made by the Central Government to strengthen the
capital base of these banks. Now we can see that the amount
of assistance disbursed by the NABARD during the years
1993-94, 1994-95 and 1995-96 was far less than the actual
requirements of the different states. | therefore, would like
the hon'ble Minister to let us know as to what measures the
Government propose to take to strengthen the capital base
of these banks on whose shoulder lies the responsiblity of
all round development of rural areas

[English)]

SHRI P. CHIDAMBARAM : Sir, cooperative banks fall
within the purview of the State Governments. The owner-
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ship of these banks is among members of the cooperative
banks, the district cooperative banks and, to some extent,
the State Governments. The Central Government does not
hold any shares in cooperative banks. But the Central Gov-
ernment helps the cooperative banks in two ways. One is
the subject of this question, namely, strengthening the capital
base of cooperative banks.

NABARD advances assistance to State Governments
to strengthen the capital base of district and State level
cooperative banks. In 1993-94, NABARD sanctioned Rs.
39.81 crore to the various State Governments and actually
Rs. 30.51 crore was disbursed.

In 1994-95 Rs. 73.03 crore was sanctioned and Rs
74.91 crore was disbursed. In 1995-96, Rs. 100.14 crore
was sanctioned and Rs. 107.78 crore was disbursed For
1996-97, applications aggregating Rs. 174 crore have been
received from various State Governments and are being
scrutinized by NABARD.

[ Translation]

SHRI VISHVESHWAR BHAGAT : Whether there is any
scheme to set-up a national cooperative Bank is order to
bring uniformity in respect of these cooperative Banks of
various states?

[English]

SHRI P. CHIDAMBARAM . There is no such proposal,
Sir.

DR. LAXMINARAYAN PANDEY : May | know from the
Minister whether he has received any request from any co-
operative organisation or from the National Cooperative
Union of India to set up a National Cooperative Bank of
India on the lines of Regional Rural Bank ? If so, what is
the reaction of the Government?

SHRI P. CHIDAMBARAM : There is a request. | think
the request came some time ago. The RBI has some views
on it. As | said, | have no proposal in that behalf but there is
a request.

SHRI A.C. JOS : The cooperative banks are looking
after the activities of the rural economy. The point is,
cooperatives banks are being treated by the Government
at par with the nationalised banks and a tax has been
imposed on them. My question to the hon. Minister is,
considering the importance of the cooperative banks, will
the Government consider taking away the tax proposal which
is being imposed on the cooperative banks

SHRI P. CHIDAMBARAM : | would not be able to readily
answer the question. My recollection is that there is a tax
exemption to cooperative banks but if you ask a specific
question, | can give you a specific answer.

SHRI A.C. JOS * There is no tax exemption. Tax is
being imposed on them. They had applied for tax exemp-
tion but the Government had not sanctioned any tax ex-
emption for the coperative banks

SHRI P. CHIDAMBARAM : Sir, it does not arise from
the main question.

SHRI A.C. JOS : My question is , whether the Govern-
ment will consider exempting the cooperative banks from
tax. '
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MR. SPEAKER ' It is in the nature of a suggestion. So,
you may look into it.

SHRI P. CHIDAMBARAM : | do not want to assert any-
thing. | will look into the matter

[Translation]

SHRI RAMASHRYA PARSAD SINGH : Mr. Speaker,
Sir, one of the objectives behind setting-up of the coopera-
tive Banks was to protect the farmers and workers from the
cruel clutches of usurers and with this objective the Coop-
erative Banks were set-up in every district in every state.
These banks have not proved fruitful because their capital
base is very weak due to which they are unable to provide
timely loans. | want to know from the hon’'ble Minister of
Finance as to what is being contemplated to strengthen the
capital base of these banks which are the backbone of the
farmers.

[English]

SHRI P. CHIDAMBARAM : In fact, | have answered it
We are providng loans to State Governments to strengthen
the capital base of the cooperative banks. In fact, year after
year the assistance given by NABARD is increasing and
this year, as | said, we have requests aggregating almost
Rs. 174 crore and this will be considered sympathetically.

SHRI SANAT MEHTA * The hon. Minister, in connec-
tion with the question regarding tax on the cooperative
banks, replied that if any specific case is there, he will look
into it. A case has been represented by the Gujarat Coop-
erative Bank since the last so many years, but even today
no final decision has been given. The local income tax au-
thorities are pressuring the District Cooperative Bank and
the State Cooperative Bank to pay the tax. This was repre-
sented to the former Finance Minister. It was represented
by me to the present Finance Minister | want a specific
answer, whether this question will be decided within the
specific time or not.

SHRI P. CHIDAMBARAM : As | said, Sir, it is a ques-
tion relating to taxation | cannot give an answer without
having full information in my hand. But | shall certainly
look into the specific case which the hon. Member Shri Sanat
Mehta has pointed out, and | will give him a reply within a
week about the status of that proposal.

SHRI BASU DEB ACHARIA : In 1990, there was a
general waiver of loans taken by certain people. Because
of the non-receipt of those amounts by some of the coop-
erative banks, their equity base has eroded. | know the ex-
ample of one such district level Central cooperative bank,
that is, Bankura Central Cooperative Bank. That bank has
not received the replacement amounts for the loans waived.
Because of that, the equity base of that particular coopera-
tive bank has eroded. May | know from the Minister whether
the commitment made by the Government will be fulfilled
by sanctioning the amount in question to the central coop-
erative banks?

MR.SPEAKER : This again is a very specific question.

SHRI P. CHIDAMBARAM : If the hon. Member is refer-
ring to the loan waiver scheme introduced in 1990, that
scheme is over and | have no other proposal before me to
sanction any more funds.
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SHRI BASU DEB ACHARIA . | am not asking for a
fresh waiver of loans. | am talking about the central coop-
erative banks which did not receive the amount in place of
the loans waived.

SHRI P. CHIDAMBARAM : If there is a lapse in apply-
ing that scheme in the past period, if that lapse is brought
to my notice, | will find out if there is a lapse. But there is no
question of reviving the scheme or sanctioning any more
money.

[Translation]

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
I would like to know the state- wise details of the disbursment
of Rs. 107 crores which was made available to the State
Cooperative Banks by the NABARD in the year 1995-96

[English]

SHRI P. CHIDAMBARAM : Sir, | may not have the state-
wise details of allocation of Rs. 107 crore. But | shall send
it to the hon.Member in a couple of days.

Economic growth

*7. SHRI SONTOSH MOHAN DEV . Wil the Minister
of FINANCE be pleased to state.

(a) whether the attention of the Government has been
drawn to the newsitem captioned ‘economy to slump de-
spite turn around by farm. sector’ appearing in ‘The Hindu'
dated February 1,1997;

(b) if so, whether the economic growth of the country
is expected to go down during the financial year despite a
turn around by the agricultural sector,

(c) if so, whether despite a robust 3.7% growth in
agriculture, forestry and fishing as compared to a negative
0.1% growth in 1995-96, the overall gross domestic prod-
uct growth is expected to slip to 6.8% from 7.1% as
estimated; and

(d) the main reasons for the same and steps the Gov-
ernment propose to take to improve the economic growth?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM). (a) to (d) A Statement is laid on the
Table of the House.

Statement
(a) Yes, Sir.

(b) and (c) . As per the advance estimates released by
the Central Statistical Organisation, growth in gross do-
mestic product (GDP) in real terms (at 1980-81 prices) at
factor cost is placed at 6.8 per cent for 1996-97 compared
with 7.1 percent in 1995-96 (quick estimate). The compara-
tive sectoral growth profile of GDP during 1995-96 and
1996-97 is indicated below :

Growth rates in GDP at factor cost at 1980-81 prices by
sectors

(Growth rates in per cent)

Sector 1995-96(Q) 1996-97 (A)
1 2 3
1. Agriculture, forestry & fishing -0.1 37

2. Mining and quarrying 7.0 17
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1 2 3

3 Manufacturing 136 10.6
4. Electricity, gas and .

water supply 91 4.2
5. Construction 53 46
6. Trade, hotels, transport and

communication 133 94
7. Financial, real estate and

business services 40 6.3
8 Community, social and

personal sevices 6.2 49
Total GDP at factor cost 71 6.8

Q: Quick Estimate. A: Advance Estimate.

(d) Since June 1996, the pace of economic reforms
has been revived to promote faster growth. Several reform
measures have been undertaken in the area of industrial
dilicensing, infrastructure sectors, foreign investment, trade
policy, capital markets and financial sector.

SHRI SONTOSH MOHAN DEV : Sir , it is very difficult
to put questions to a former colleague with whom | worked
in the same Ministry From the answer it seems that he has
forgotten his past loyalties | will come first to part (d) of the
answer given by him. | would say very frankly that | did not
expect such a reply from Shri Chidambaram. It says .

“Since June 1996, the pace of econmic reforms
has been revived Several reform measures have
been undertaken in the area of industrial
delicensing, infrastructure sectors, foreign
investment, trade policy, capital markets and
financial sector”

That means, the previous Government of which he was
a part, had done nothing, whereas all the things mentioned
in the reply were done during the previous Government's
time and not a single things was done in his time. It is fair
enough! Now he is in a new circle. It 1s difficult for him to
act independently with 13 partners. We see it in the papers

The economic situation of the country is a concern of
everybody; it is not his concern alone. We should rise above
politics on that point. The fact is that the gentleman sitting
to his nght has just now said that one of his partners, the
Minister of Civil Aviation, is not doing what the gentieman
is asking him to do He has also said why people are not
coming in. All of us are interested in the economic growth
of the country

From the chart of growth rates at 1980-81 prices that
is given in the reply, it is clear that except in the sector of
agriculture, forestry and fishing, the growth rate in GDP at
factor cost has gone down virtually in all other sectors.

MR. SPEAKER : | think you have given enough expla-
nation. Now, please put the question.

SHRI SONTOSH MOHAN DEYV : | am putting the ques-
tion, Sir. | have heard the Minister saying in private — the
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average growth of GDP is seven per cent for the last three
years. How does he justify it ? Will he kindly reply in short ?
He is an expert in giving short replies. | have seen that. The
Minister may kindly tell us.

SHRI P. CHIDAMBARAM . Why does my learned friend
say that | say something in private and something else in
public?

The President of India, while addressing the Joint Ses-
sion, has stated that the average growth rate of the last
three years is 7 per cent. That is the Government's posi-
tion. At this point of time last year, the CSO estimated the
growth in 1995-96 to be about 6.2 per cent The year has
ended with 7.1 per cent and | compliment the Government
of the day for achieving 7.1 per cent growth. Today, the
CSO is predicting as an advance estimate for 1996-97 that
the growth rate will be 6.8 per cent. | am confident that
growth rate will 6.8 per cent and perhaps more than 6 8 per
cent. That is why, we make bold to say that perhaps India -
thanks to a set of policies followed, may be with some weak-
nesses - may have reached a plane where seven per cent
growth is possible, and if we continue to follow sensible
policies even while adopting new policies according to the
needs of the situation, it is possible, to achieve seven per
cent growth rate year after year. But | am not satisfied with
seven per cent growth. Seven per cent growth is not enough
for this country We must move to eight per cent growth
Now, what is holding back 8 per cent growth or more, as |
have said on many occasions, Is infrastructure. | have said
here that infrastructure constrains growth in India-
something to which my learned colleague pointed out a few
minutes ago — by at least by one to two per cent. Since we
came into power, we have revived the process of economic
reforms and we have taken decisions on a number of
areas. If you wish me to spell it out, | can spell out also, but
that will become a speech Wait for the Economic Survey
Wait for the Budget Speech. We do not believe that the
economic growth is a partisan issue In fact my appeal
is that let us make economic growth an issue on which we
can all agree on a set of policies which will give us a mini-
mum of seven per cent growth, aim at eight per cent in
another three years and at the turn of the century, we must
go to nine per cent growth, something which China has
done, something which Korea has done, something which
Indonesia is doing. There 1s no reason why India should
not aim at eight per cent or more growth

SHRI SONTOSH MOHAN DEV . Nobody can match
his vocabulary. He is capable of putting the things for his
Government. If Shri Chidambaram is satisfied with seven
per cent.... .

SHRI P. CHIDAMBARAM : | said that | am not satis-
fied with seven per cent.

SHRI SONTOSH MOHAN DEV : In view of the coming
Budget and the scenario that we have been hearing in your
Steering Committee, today you are asking for something
said ‘they' are opposing. You know whom | am referring to
as ‘they’. In that situation, | fully agree that this is above
politics, and since it is above politics, and keeping the Budget
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in mind which I1s going to be presented, will it be possible
for you to maintain this seven per cent growth or even your
average 6.8 per cent, if you are to concede to the demand
of your Steering Committee?.... (Interruptions) The prices
of ration declined. Now, there is a heat. You tried to in-
crease it enbloc and then cut it As a Harvard Graduate
you did want to do it, but the Steering Committee did not
agree As regards the price of fuel, the burden is again on
us.. . (Interruptions)

SHRIMATI GEETA MUKHERJEE = Will you be happy
with lesser price ?

SHRI SONTOSH MOHAN DEV : You deal with Wom-
en's Bill, not with this...... (Interruptions)

So, in view of this, may | ask you one question Take
for example mining or manufacturing. The percentage of
manufacturing has gone down from 13.6 to 10.6. The per-
centage of electricity, gas and water supply has gone down
from 9.1 to 4.2 | am not saying this just because the Prime
Minister has come. He has repeatedly given importance to
electricity or power He has also declared various policies. |
do not want you to disclose your Budget. Keeping this in
view, | want to know what mechanism could be there to see
that these sectors which are neglected, as per ‘a’ can be
improved. You should also keep this in mind that you should
not burden the people of this country.

SHRI P. CHIDAMBARAM : These are not figures carved
in stone These are estimates made by the CSO Please
compare column 1 with column 2 Column1 pertains to the
aick estimate made after the year for the CSO. Column 2
pertains to an advance estimate made durnng the current
year by the CSO. It is not really comparable in that sense
It i1s because, as | said, last year at this point of tme, CSO
said 6.2 per cent but the year ended with 7.1 per cent. But
| think one must be patient. | am answering on behalf of the
Government. Sir, Steering Committees and Working Com-
mittees have their own internal dynamism | am answering
on behalf of the Government

SHRI PR. DASMUNSI : Sir, the present economic situ-
ation in the country as a whole, in view of the statement
made by the hon. Finance Minister, indicates the health of
our economy which | am sure, on the basis of my own
assessment is in @ mess In the light of the political and
social projections of the United Front Government for the
total commitment of the poor people, democratic secular
forces and the Minister who had admitted just now that the
infrastructure constraint is creating a basic problem for the
economic growth of the country, we may wisualise that all
the foreign investors who came to India under the garb of
the economic policy, their first attempt was to enter into the
consumer market to exploit adequately the core sector of
India's priority areas, specially infrastructure sector when
they could have been persuaded to invest in these areas
and India could have benefited a lot. But nothing has been
done in this direction till now.

Keeping all these things in the background, will the
Finance Minister consider that time has come for the United
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Front Government within the light of their political and so-
cial philosophy to review the entire economic policy and to
reorient the entire economic policy giving the highest prior-
ity to the core areas and not merely allowing in the name of
liberalisation the foreign investors to come and loot our
domestic market at the cost of our own national self-
economic planning?

SHRI P. CHIDAMBARAM : Sir, this Is a rather extraor-
dinary statement coming from an hon. Member of the
Congress (l). But the facts are otherwise The Finance Min-
ister and the Industry Minister of the Congress () gave out
figures when the Government was in Office | recall that at
the end of the term, it was stated that about 82 per cent of
all foreign direct investments flowed into priority, core and
infrastructure sectors. It is, therefore, not correct to say that
the bulk of investments is going to the consumer sector
Now, take what this Government has done Only 6 per cent
of the new FDI approved by this Government has gone to
the consumer sector. | can give sectorally how investments
have flowed. Telecom is 23.7 per cent, fuels, 18 5 per cent,
metallurgical industry 6.7 per cent, chemicals, other than
fertilizers 6 6 per cent and | can go on like this. Therefore,
we should not give a wrong impression of what we have
done. We should not give out wrong facts It is possible
that once you see one consumer industry coming up in a
town or a village, you assume that all industrnes are like
that. That is not so The bulk of FDIs in the previous
five years as well as in the last eight months has flowed
and is flowing to the core, priority, and infrastructure
sectors.

1200 hrs.

SHRI P.C. THOMAS : Sir, to attain the real growth which
is envisaged, we have to give more stress on agriculture
The rural masses are looking forward to the Government,
especially when the Budget is coming How the Govern-
ment is going to deal with this agricultural sector, which is
the primary concern, that we have to see But | am afraid to
say that because of the policy of imports, normally the ag-
ricultural sector is facing a great difficulty and the farmers
are in great distress Wil the Government see that the policy
of imports is coined in such a way that the agricultural sec-
tor is not affected in any manner, at least, when you come
with the Budget this time?

SHRI P. CHIDAMBARAM * Sir, itis the consistent policy
of the Government of India for many many years that im-
ports will not be allowed to affect the agricultural sector any
way There is no change in that policy Wait for the Budget
and we will address some of these concerns.
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NABARD Loan for Irrigation Projects

*1.  SHRI MAHENDRA SINGH BHATI
SHRI ANANT KUMAR HEGDE

Will the Minister of FINANCE be pleased to state :

(a) the amount of loan sanctioned for irrigation projects
by the National Bank for Agriculture and Rural Develop-
ment during 1995-96 and 1996-97 so far, State-wise: and

(b) the terms and conditions of the sanctioned loan?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) ' (a) The details of the amount of loan
sanctioned by National Bank for Agriculture and Rural De-
velopment (NABARD) to various State Governments dur-
Ing 1995-96 and 1996-97 (upto 31 12 1996) for irrigation
projects out of Rural Infrastructure Development Fund
(RIDF) - 1 and Il are indicated in attached Statement-l. In
addition, NABARD provides refinance assistance to banks
for loans extended by them for minor irrigation purposes.
The State-wise details of such refinance assistance extended
by NABARD during 1995-96 and 1996-97 (upto 31 1.1997)
are indicated In the attached Statement-I|.

(b) The terms and conditions governing loans to State
Governments under RIDF | and Il are, inter-alia, @s
follows -

(i) The quantum of loan under RIDF-| is equivalent
to 50% of updated/revised cost of project or
balance cost of a project whichever is less. Under
RIDF Il, loans can be granted upto 80% of the up
dated/revised cost or balance cost whichever is
less;

(1) Loans under RIDF | were available for ongoing
projects only Under RIDF |l, besides ongoing
projects, new projects are also eligible on a
selective basis,

(i) Rate of interest on loans to State Governments
under RIDF-l is 13% per annum while it is 12%
per annum under RIDF |I;

(iv) Each drawal under RIDF is to be treated as a
separate loan and is required to be repaid in three
annual instalments at the end of 36th, 48th and
60th month; and

(v) Loans under RIDF are sanctioned/released
against State Government's mandate in favour of
Reserve Bank of India. In case of loans to State
owned Corporations, Government guarantee is
also obtained, besides mandate in favour of RBI.
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State-wise details of amount sanctioned by NABARD for imigation projects under Rural Infrastructure Development Fund-/
(1995-96) and Il (1996-97 - as on 31-12-1996)

(Rs. in crores)

State RIDF-| RIDF-II
Total For lrrigation Total For Irrigation
Sanctions Projects Sanctions Projects
1. Andhra Pradesh 206.94 206.94 194 .53 179.40
122.49*
2. Arunachal Pradesh 3.36 3.36 --- --
3. Assam 11.46 11.46 86.87 --
4. Bihar 180.98 180.98 -- -
5. Goa 36.84 36.84 -- --
6. Gujarat 141.48 141.48 129.68 73.30
7. Haryana 18.28 18.28 61.06 45.38
8. Himachal Pradesh 14.23 14.23 49.50 25.08
9. Jammu & Kashmir 6.22 622 8.06 --
10. Karnataka 143 93 14393 88.63 51.14
11. Kerala 99.72 94 71 42.23 4223
12. Madhya Pradesh 199.63 199.63 207.60 207.60
13. Maharashtra 207.22 207 22 231.66 231.66
14. Manipur 1.75 1.75 -- --
15. Meghalaya 3.39 -- - --
16. Mizoram 235 235 - --
17. Nagaland 1.38 1.38 -- --
18. Orissa 152 69 129.58 125.14 70.57
19. Punjab 60.50 -- 62.50 --
20. Rajasthan 110.16 110.16 179.29 85.34
21. Tamil Nadu -- -- 190.01 --
22. Tripura 1.82 182 -- --
23. Uttar Pradesh 29235 284.79 491.65 142.67
24. West Bengal 113.37 98.51 24.82 18.21
Total 2010.05 1895 .62 229572 1172.66

* Rs. 122.49 crores relates to cyclone/flood affected arcas in Andhra Pradesh.

Statement - |/

State-Wise Details of Amount Disbursed by NABARD as Refinance for Minor Irrigation Schemes during

1995-96 and 1996-97 (Upto 31-1-1997)

(Rs. lakhs)

State 1995-96 1996-97
(upto 31-1-1997)

1 2 3

1. Andhra Pradesh 9615 6371

2. Assam -- --

3. Bihar 610 441

4. Goa 5 4

5. Gujarat 2073 194

6. Haryana 2793 3112
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1 2 3 4
7. Himachal Pradesh 35 V 40
8. Jammu & Kashmir 8 1
9. Karnataka 7362 3946
10. Kerala 2299 1605
11. Madhya Pradest: 1992 945
12. Maharashtra 9190 4188
13.Orissa 616 651
14. Pondicherry 45 10
15. Punjab 1742 2149
16. Rajasthan 4410 2792
17 Tamil Nadu 1700 227
18. Uttar Pradesh 15499 6307
19. West Bengal 665 267

Total  eoes9 33250

Violation of Environmental norms by BCCL

*2. SHRI DINESH CHANDRA YADAV
PROF. AJIT KUMAR MEHTA

Will the Minister of COAL be pleased to state

(a) whether the Government are aware of the concern
shown by the Environmental Committee of the Bihar Leg-
islative Council recently regarding the indiscriminate min-
ing by Bharat Coking Coal Limited flouting the environ-
mental norms in the Jharia and surrounding coal-fields;

(b) if so, the details thereof . and
(c) the action taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) © (a) and (b) Yes, Sir.
The Committee has observed that Bharat Coking Coal Lim-
ited (BCCL) should carry out its mining activity in such a
way that the environment of the area is maintained The
recommendations of the Committee are as follows

(i) The people whose houses were affected due to
subsidence on 27.10.1996 should be immediately
rehabilitated within 3 months

The District Administration should remain alert to
deal with any untoward incidence that may occur
due to subsidence in future and the District
Administration should be provided with adequate
fund for this purpose

DGMS should inform the people who are
endangered due to subsidence through electronic
media and newspapers in local language at every
fifteen days.

(if)

(ih)

(iv) BCCL's approach towards resettiement and

60659

rehabilitation of the people should be human-
itarian and in accordance with the Constitution.

In order to encourage the people in rehabilitation,
it Is necessary to demolish and shift the
Company's and Government buildings first

Sites selected for rehabilitation should be barren
and non-agricultural as for as practicable and
acceptable to the affected people in terms of
convenience for employment, business and
transport

(vi

(vii} 50% of the profit earned from the increased coal
production should be deployed for rehabilitation
till it is completed.

(c) Government of India has constituted a high level
Committee under the Chairmanship of Secretary, Ministry
of Coal, to look into the problems of subsidence and fires
in the Jharia and Raniganj Coalfields and recommend suit-
able measures to deal with the problems The Committee
has started its deliberations.

Under/Over Invoicing Export to US

*8. SHRI BRIJ BHUSHAN TIWARI :
SHRI ANIL BASU

Wil the Minister of FINANCE be pleased to state :

(a) whether the attention of the Government has been
drawn to the findings of a study by three US economists
wherein they have concluded that capital flights from India
to the United States alone in 1994 and 1995 must have
ranged from a maximum of 11 300 million dollars to a mini-

~mum of 3.875 million dollars;

(b) if so, the details thereof; and
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(c) the measures being taken to check the flights of
capital through under invoicing of imports and over invoic-
ing of exports to US?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (c) The Government is aware of
the study made by Dr. John S. Zdenowicz, and two others
in Florida International University of U S.A., which is an
update of their earlier analysis made in 1994 According to
their study estimated capital outflows from India during 1994
range from $ 5893.5 million to $ 411.5 million, and during
1995 from $ 5584 .3 million to $ 610.9 million, which have
been arrived at by comparing India's import and export prices
from and to the United States to average and adjusted av-
erage US-world import and export prices. The present study
also uses a global price matrix to select average prices for
all commodities traded between the US and India and the
average prices for all commodities traded between the US
and the world.

The study has used only US generated data on im-
ports from and exports to India and compares the same
with either India's US import/export prices or with US-world
import/export prices. Such a method is not free from pit-
falls for the purpose of estimating capital flight, since pric-
ing of commodities in international trade depends on a va-
riety of factors (including differences in quality and specifi-
cations) and applying averages in such circumstances can
lead to highly erroneous conclusions.

While the study has concluded that there was capital
outflow due to under-invoicing of exports and over-invoic-
ing of imports, the Customs authorities have also detected
cases of under-invoicing of imports and over-invoicing of

, gxports. The general belief is thatimports are under-invoiced
o quade high rates of import duty thereon and exports are
over-invoiced in order to garner larger benefits under
export incentive schemes. The Government has computer-
ised Customs operations in major Custom Houses. One of
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the objectives of the computerisation of Custom Houses is
to create a data-base to enable verification of declared
values. The investigation and intelligence has also
been strengthened to tackle cases of misdeclaration of
value.

[English]
Jute Packaging Material

*9. PROF JITENDRA NATH DAS :
DR. ASIM BALA :

Will the Minister of TEXTILES be pleased to state

(a) whether the Government are aware of the large scale
violation of the Jute Packaging Matenals Act; 1987 by cer-
tain industries,

(b) if so, the details thereof and the number of cases
registered against such industries for violation of the afore-
said Act during the last three years;

(c) the action taken by the Government against those
industries, and

(d) the steps taken for strict compliance of the Act?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA)
(a) and (b) Government are aware that the cement industry
in particular has continued to violate the provisions of the
Jute Packaging Materials Act 1987 on various pretexts The
fertiiser (urea) industry also disobeyed provisions of this
Act to a large extent till September/October 1996 How-
ever, most of them have lately started abiding by the statu-
tory Reservation Order for urea packaging The following
statement shows usage of Jute Packaging Materials by
cement and fertiliser (urea) sectors vis-a-vis calculated re-
quirement in terms of the Statutory Reservation Order from
1993-94 to 1996-97 (upto Oct. 96):

April/March Production of Requirement of Actual off take Extent of
Cement by large Jute bags for full of jute bags default in
plants (Mn.M.T)) compliance of mandatory (000 M.T)) terms of

order (000 M.T) percentage

1 2 3 4 5
1. CEMENT
1993-94 54 1 3407 92 97.3
1994-95 58.4 367.8 1.0 997
1995-96 64.2 2889 0.3 99 9
1996-97 393 176.8 0.0 100.0
(upto Oct.)
ll. FERTILISER (Urea)
1993-94 13.15 118.4 80.2 323
1994-95 14.13 1271 855 327
1995-96 15.79 711 56.2 209
1996-97 8.61 387 18.9 51.2
(Upto Oct.)

Notes : (1) Requirement of jute bags for both cement and urea has been worked out as per mandatory percentage of use of jute bags on the basis of

)

(i)  Urea : 450 gms. of D.W.T. cloth per bag.

Cement Bags of 450 gms of 50 kg capacity taken into account
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No cases could be registered against any of the de-
faulting units for violation of the aforesaid Act so far due
mainly to fact that matter was subjudice in the Supreme
Court.

(c) to (d) Instructions have been sent to all urea manu-
facturing units informing them about the decision of the
Central Government about the extension of the Validity
period of the Reservation Order beyond 30.6.96 from time
to time with advice to comply with the said Orders or pain
of penal action. In response to these letters most of them
have assured to use jute bags upto specified percentage
during the October 1996 quarter and thereafter as required
under Law. Monthly returns being received from them dur-
ing the recent months reveal an encouraging improvement
in the utilisation of jute bags.

All cement and urea manufacturing units in the coun-
try have been advised to submit monthly returns in pre-
scribed format within the prescribed time schedule without
fail on a regular basis with a view to monitoring closely the
progress of utilisation of jute bags vis-a-vis the statutory
reservation Order.

Show-cause notices have been issued to several ce-
ment and urea companies who have been found to be con-
tinuously violating the Reservation Order. While the urea
units have assured full compliance cement units have
pointed out certain legal and practical problems preventing
them from complying with this Order. The considered opin-
ion of the Ministry of Law has been sought by us in regard
to the future course of action to be taken on the basis of the
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replies to the show-cause notices received from defaulting
the cement units. Government will be taking a view on ghese
very soon

Wholesale and Consumer Price Index

*10. SHRI MANIKRAO HODLYA GAVIT
SHRI PARASRAM BHARDWAUJ :

Will the Minister or FINANCE be pleased to state:

(a) the weekly rate of Wholesale Price Index and Con-
sumer Price Index of essential commodities during the last
six months;

(b) the weekly rate of inflation on point-to-point basis
during the above period,

(c) the reasons for the continuous increase in the WPI,
CPI and the rate of inflation, and

(d) the steps taken by the Government to check the
prices of essential commodities and to contain the inflation
rate?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) and (b) The Wholesale Price Index
Numbers (WPI) are constructed on weekly basis while Con-
sumer Price Index Numbers for industrial workers (CPI-IW)
are constructed on monthly basis. The two indices in re-
spect of essential commodities together with their corre-
sponding_annual rates of inflation for the last six months
are listed below :

Price Index Number for
Essential Commodities

Week end /Month

Annual Rate of
Inflation (%)
(All commodities)

WP CPI - IW WPI CPI- W
(Base 1981-82=100) (1982=100)
1 2 3 4 5
03.08.1996 318.9 60
10.08 1996 3205 6.1
17.08 1996 3208 6.2
24.08.1996 322.8 6.2
31.08.1996 3238 339 63 8.9
07.09.1996 3256 6.4
14.09.1996 327.2 6.4
21.09.1996 329.1 6.6
28.09.1996 328.2 342 6.4 85
05.10.1996 3293 6.5
12.10.1996 330.0 6.5
19.10.1996 3307 6.4
26.10.1996 331.0 343 6.8 85
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1 2 3 4 5

02.11.1996 331.8 6.7

09.11.1996 3332 6.5

16.11.1996 3347 6.4

23.11.1996 3328 6.8

30.11.1996 3336 348 6.7 87

07.12.1996 3337 7.2

14.12.1996 3333 71

21.12.1996 3345 76

28.12.1996 3331 na 7.7 8.7

04.01.1997 3332 7.8

11.01.1997 3326 7.6

18.01.1997 3354 7.5

25.01.1997 335.0 na 7.7 na

01.02.1997 3352 77 na

(c) The long overdue adjustment by about 18 per cent
in the adminstered price of petroleum products in July 1996
and sharp escalation in prices of cereals and food articles
due to decline in foodgrains production in 1996-97 contrib-
uted to inflationary pressures.

(d) The important steps which Government has taken
to check the prices of essential commodities and to contain
the inflation are:

(i) Continuation of FCl's open market sale of rice and
wheat;

(ii) Import of wheat to augment public stocks of
foodgrains;

(iii) Import of edible oils and pulses at reduced duty.

(iv)

(v) Maintaining a liberal import policy for essential
commodities such as sugar, edible oils, skimmed
milk powder and pulses;

Strengthening of Public Distribution System,;

Reduction of fiscal defict in the budget proposals
for current financial year to 5 per cent of GDP;

(vi)

(vii) Containing monetary growth to around 16.0 per
cent in 1996-97 through prudent monetary
policies.

[Translation]
National Handloom Credit Fund

*11. SHRI SOHAN BEER : Will the Minister of TEX-
TILES be pleased to state :

(a) whether the Meera Seth Committee, constituted for
the development of Handloom Sector has recommended
to create National Handloom Credit Fund for the promotion
of handioom industry, and

(b) if so, the action taken by the Government thereon?

THE MINISTER OF TEXTILES (SHRI R L. JALAPPA):
(a) Yes, Sir.

(b) The recommendations of the Committee have been
received very shortly and are under study

[English)]
Import of Coffee

*12. SHRI KODIKUNNIL SURESH : Will the Minister
of COMMERCE be pleased to state:

(a) whether the Government have allowed import of
coffee;

(b) if so, the reasons therefor and the total quantity of
coffee imported with its value during the current financial
year,

(c) whether the small and marginal coffee farmers are
likely to be affected due to import of coffee; and

(d) if so, the steps taken by the Government to
safaguard their interest?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to (d)
As a part of the gradual removal of restrictions on the
import of consumer goods, the import of coffee roasted and
decaffeinated or not decaffeinated in bulk packaging, and
instant coffee including decaffeinated instant coffee in con-
sumer packs or other than consumer packs is freely im-
portable under the current Exim Policy. Import of green cof-
fee is however restricted.

Details of import data related to coffee is published in
the “Foreign Trade Statistics of India”, a publication brought
out by the Directorate General of Commercial Intelligence
and Statistics, Calcutta, copies of which are available in
the Parliament Library. Since import of green coffee contin-
ues to be restricted, import of roasted and dcaffeinated cof-
fee in small quantities is not likely to affect the small and
marginal farmers
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Stock Invest Scheme

*13. SHRI MOHAN RAWALE : Will the Minister of
FINANCE be pleased to state:

(a) whether the Government are aware that the Stock
Invest Scheme has failed to achieva the objectives for which
it was introduced,

(b) if so, the details thereof:

(c) whether the Government now propose to review
the said Stock Invest Scheme; and

(d) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM): (a) to (d) Reserve Bank of India (RBI)
have reported that as per information available with them,
56 commercial banks have introduced Stock Invest Scheme
The operations of the Stock Invest Scheme with reference
to the objectives for which it was introduced are regularly
reviewed by RBI in consultation with Securities & Exchange
Board of India and suitable instructions are issued by RBI
to the commercial banks from time to time The facility of
Stock Invest, has now been restricted only to individuals
and mutual funds and that too against lien on term depos-
its, credit balances available in Savings Bank/Current ac-
count of the investors. A ceiling of Rs 10 Lakh per indi-
vidual per capital issue has also been prescribed by RBI
for issue of Stock Invests by banks. RBI have expressed
the view that it would not be desirable to discontinue the
Scheme at present.

Joint-Ventures with Bulgaria

*14. DR. KRUPASINDHU BHOI : Will the Minister of
COMMERCE be pleased to state.

(a) whether the Government propose to set up any
joint-venture project in collaboration with Bulgaria,

(b) whether any agreement has been signed between
both the countries in this regard,

(c) if so, the details thereof, and

(d) the joint-ventures likely to be implemented during
19977

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) - (a) to (d)
There is no specific proposal from the Government of india
to set up any joint venture project in collaboration with the
Government of Bulgaria at present However, the Govern-
ment of India has signed an Agreement with the Govern-
ment of the Republic of Bulgaria on Trade and Economic
Cooperation on December 4, 1996 which, among others,
states (Article-9) that the Government of the Republic of
India and the Government of the Republic of Bulgaria shall
encourage investment and technological collaborations in
each other's territories in accordance with laws and regula-
tion in force in the respective countries, inter-alia, through
establishment of joint-ventures including for third country
markets. Both sides through the agreed minutes of the 11th
Session of the Indo-Bulgarian Joint Commission on
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Economic, Scientific and Technological Cooperation held
in New Delhi between December 3-6, 1996, agreed to
explore the feasiblity of establishing collaborative partner-
ships and Joint Ventures in the areas like agriculture, wine
& spirit industry, meat processing and poultry development,
railways, chemicals, petrochemicals & pharmaceuticals,
telecommunication, engineering, power, etc

The Government of India is not aware of any specific
joint venture which s likely to be implemented during 1997.

Amendment in Companies Act

*15.SHRI'A.C. JOS . Will the Minister of FINANCE be
pleased to state

(a) whether the Government have constituted any work-
ing groups to rewrite the Companies Act, 1956;

(b) whether the said groups have submitted its report;

(c) if so, the details of main recommendations made
by the groups. and

(d) the time by which these recommendations are likely
to be implemented?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) (a) to (d) The Government have set up
a Working Group consisting of experts in law, economics
and companies Act, 1956.

The Working Group has submitted its report on
12.3.1997 to the Government. The rewriting of the Compa-
nies Act is likely to take some more time. The Government
proposes to circulate the report of the Working Group as
also the draft Bill to be submitted by Working Group for a
public debate.

Top Posts Vacant in PSUs

*16. SHRI PRITHVIRAJ D. CHAVAN: : Will the Minis-
ter of INDUSTRY be pleased to state:

(a) the number of Central Public Sector Undertakings,
which do not have permanent appointees as Chairmen and
Managing Directors as on December 31, 1996;

(b) the names of such undertakings and date from
which the post is vacant, and

(c) the steps being taken by the Government to rem-
edy the situation?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) Twenty seven Central Public Sector Under-
takings did not have regular appointees as Chairmen and
Managing Directors as on December 31, 1996.

(b) The names of such Undertakings and the dates
from which the posts are vacant are given in the statement
attached.

(c) Filing up vacancies of Chief Executives of PSUs is
a continuous process. Government have taken various steps
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to eliminate delays in filling up the posts of Chief
Executives of PSUs. These include monitoring of vacan-
cies on regular basis, taking advance action by PESB for
selection in respect of anticipated vacancies and prescrib-
ing time schedule for completion of formalities by the con-
cerned Departments.

Statement

SI.No. Name of the PSU Date of Vacancy

1 2 3

1. British India Corpn. Ltd. 1.6.91
2. Hindustan Photo Films Mfg

Co. Ltd. 1.10.92
3. Bharat Bhari Udyog Nigam

Ltd. 1.5.93

Reyroll Burn Ltd 221293

Handicrafts & Handlooms

Exports Corpn. 91194
6. Bharat Aluminium Co. Ltd. 1495

Power Grid Corpn. Ltd. 317.95
8. Tyre Corporation of India

Ltd. 21.8.95
9. Hindustan Copper Ltd. 31.8.95
10. Indian Railway Finance

Corpn. Ltd. 1.9.95
11. Rail India Technical &

Economic Service 11195
12. Kudremukh tron Ore Co

Ltd. 1.12.95
13. NEPA Ltd. 22.12.95
14. Andaman & Nicobar Islands

Forest & Pit. Dev. Corpn. 6.5.96
15. National Fertilizers Ltd. 24596
16. North Eastern Handicrafts

& Handlooms Dev. Corpn. 27 6.96
17. Indian Railway Constn.

Co. Ltd. 1.7.96
18. Cochin Shipyard Ltd 1.7.96
19 National Instruments Ltd 1.7.96
20. Ferro Scrap Nigam Ltd. 9.7 96
21 Hindustan Flurocarbons Ltd. 31.7.96
22. Hindustan shipyard Ltd. 1.10 96
23. Airports Authority of India 15.10.96
24, Mazagon Dock Ltd. 1.12.96
25. Tungabhadra Steel

Products Ltd. 1.12.96
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26. Triveni Structurals Ltd. ' 112096
27 Sponge Iron India Ltd. 6.12.96

Free Trade Area

* 17 SHRI AJAY CHAKRABORTY : Will the Minister
of COMMERCE be pleased to state:

(a) whether the Government propose to set up a “Free
Trade Area” in the Eastern region involving Bangladesh,
Bhutan, Nepal and India;

(b) if so, the details thereof, and
(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY
OF COMMERCE (SHRI BOLLA BULLI RAMAIAH) ' (a) No,
Sir.

(b) Does not arise

(c) Does not arise
Loan Waiver Demand From Coffee Growers

*18.SHRI P.C. THOMAS = Will the Minister of
COMMERCE be pleased to state

(a) whether the coffee growers who were pooling their
produces to Coffee Board have demanded from the Board
that their loan arrears may be waived in view of huge
amounts contributed by them to Coffee Pool Fund with the
Board and still not returned to them;

(b) whether the fund which accumulated by their con-
tribution has been appropriated for payment of amounts to
some employees;

(c) if so, how much amount was so utilised by the Board
since its inception, till-date,

(d) whether the Board has now decided to spend the
fund which is still unutilised;

(e) if so, the reasons therefor;

(f) whether the coffee farmers or their organisations
were consulted in this regard,

(g9) if so, the details thereof and the outcomes thereof,
and

(h) if not, the action taken by the Board in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to (h)
The coffee growers have demanded for waiver of their loan
arrears. However, their demand for waiver of loan is not
becuase they have been contributing to the Pool Fund as
Coffee Board has made payment to the growers out of the
sale of coffee realised by the Pool Fund according to the
kind, quality and quantity delivered to the Pool. The Pool
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Fund has come into being from the sale of the coffee by the
Board from the Surplus Pool. The money from the Pool
Fund has been utilised with the approval of the Board to
implement the Voluntary Retirement Scheme approved for
the employees of the Marketing Directorate of the Board by
the Gowt. of India in 1994. The total amount spent out of
the Pool Fund towards the implementation of the Voluntary
Retirement Scheme approved in 1995 till date is Rs 35 18
crore towards ex-gratia and leave encashment and Rs. 5 22
crores towards pensionary benefit. With the liberalisation
of coffee marketing, the balance funds available in the Pool
Fund after making payments due to the coffee growers will
be utilised towards payment of ex-gratia pension and
pensionary benefits to the remaining staff of the Marketing
Directorate.

All decisions regarding payments towards implemen-
tation of Voluntary Retirement Schemes from out of the
Pool Fund were taken after detailed discussions and delib-
erations by the respective committees of the Board and
duly approved by the Board

World Economic Forum

*19. SHRI SANAT KUMAR MANDAL :
SHRI NANDEO DIWATHE

Will the Minister of FINANCE be pleased to state

(a) whether India participated in the 26th annual meet-
ing of the World Economic Forum held in Davos recently;

(b) if so, the composition of the Indian Delegation in-
cluding the industrialists,

(c) the details of assurances given to multinational com-
panies for investment in various sectors, and

(d) details of problematic areas identified for action io
facilitate economic cooperation?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) Yes Sir.

(b) The composition of the official delegation to the
26th Annual Meeting of the World Economic Forum held in
Davos is attached as Statement Indian industnalists
participated in the Davos meeting in their individual
capacity. There was no officially approved delegation of
industrialists.

(c) In his speech at the Plenary Session on 2nd Febru-
ary, 1997 on “Emerging Economies as the Driving Force of
the Global Economy of the 21st Century” the Prnme Minis-
ter observed that the multinationals have played a signifi-
cant role in the global economy as the sources of technol-
ogy and capital and they should play a positive role by
creating sustainable relationships and partnerships with the
host country.

(d) In his address tc the India Session on 1st February,
1997 on "India Meeting the Challenges for High Growth”
the Prime Minister indicated the strength and advantages
of India for foreign investment. These include the largest
democracy In the world, free and impartial judiciary and
press, a large pool of skilled and English speaking man-

PHALGUNA 2, 1918 (SAKA)

to Questions 46

power, ethical business practices and a large and dynamic
private sector. Regarding some concerns expressed by oth-
ers about the pace and directions of the economic reforms
and apprehensions of political uncertainty, the Prime Min-
ister indicated that the fact that several significant reforms
In vanous sectors of the economy have been announced
within a relatively short period should allay such fears by
all

Statement

Composition of the official Indian Delegation who partici-
pated at the 26th Annual Meeting of the World Economic
Forum held at Davos Is as follows:

1. The Prime Minister
2. Shri P Chidambaram, Finance Minister

3 Shn T.R Satish Chandran, Principal Secretary to
PM

4. Shn MS. Ahluwalia, Finance Secretary
5 Shri AN Ram, Secretary, MEA

6. Shri AV Gokak, Secretary, Deptt of
Telecommunications

7. Shn S Narendra, PIO
8 Shri K.P Balakrnishnan, Ambassdor of India, Berne

9 Shri S'S Meenakshisundaram, Joint Secretary to
PM

10 Miss Manjula Subramaniam, Joint Secretary to PM
11 Shn PP Shukla, Joint Secretary to PM

(Smt Chenamma Deve Gowda, Personal medical and se-
curity staff and media representatives accompanied the del-
egation)

Debt Service Liability

*20. DR. RAMESH CHAND TOMAR
SHRI DEVI BUX SINGH

Will the Minister of FINANCE be pleased to state:

(a) the debt service hability ratio of the country at
present,

(b) whether the debt service liability ratio is likely to
decline in near future, and

(c) it so, the details thereof ?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) . (a) The external debt-service ratio of
the country (that is, the ratio of debt service to current re-
ceipts) for 1996-97 is expected to be around 25 per cent

(b) and (¢) The debt-service ratio has followed a de-
clining trend in the recent years. After reaching a high of
35.3 per centin 1990-91, the ratic declined to 25.7 per cent
in 1995-96. The declining trend is expected to continue in
future.
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Manufacture of Cigarettes

1. SHRIMAT! JAYAWANT! NAVINCHANDRA MEHTA :
Will the Minister of INDUSTRY be pleased to state:

(a) whether the manufacturing of cigarettes is more
harmful for its workers than smokers;

(b) if so, the details fo the study conducted in this re-
gard; and

(c) the reasons for issuing more licences to multina-
tional companies in this field?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b) Indian Council of Medical Research
has informed that they are not aware of any reports on the
health hazards among workers engaged in the manufac-
ture of cigarettes.

(c) Manufacture of cigarettes attracts compulsory li-
censing under the Industries (Development & Regulation)
Act and applications received for industrial licences are
considered on merits as per the policy irrespective of the
fact whether the applicant is a multinational company or an
Indian company. During last 4 years, only M/s. R.J. Reynold
Tobacco International S.A. Switzerland has been granted
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foreign collaboration approval for setting up of a joint ven-
ture company in India for the manufacture of cigarettes.

[Translation]

Procurement of Iron-ore by MMTC from
Madhya Pradesh

2. SHRI BUDHSEN PATEL . Will the Minister of COM-
MERCE be pleased to state:

(a) the total quantity of iron-ore procured by the Metals
and Minerals Trading Corporation from its mines in Madhya
Pradesh during the Eighth Five Year Plan, mines-wise, year-
wise;

(b) whether there is any need to augment the quantity
of iron-ore from these mines for export purpose; and

(c) if so, the steps taken by the MMTC in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI! BOLLA BULLI RAMAIAH) : (a) The
details of mines-wise, year-wise quantities of iron ore pro-
cured by MMTC from mines in MP during the Eighth Five
Year Plan period are furnished bzlow:

( ln lakh tonnes)

Kirandul Bacheli Total
Lumps Fines Lumps Fines
1992-93 19.77 1.08 13.41 7.99 4225
1993-94 19.14 321 10.32 10.33 43.00
1994-95 21.56 2.07 4.95 12.52 4110
1995-96 18.60 1.30 7.15 10.35 37 40
1996-97 12.56 178 5.28 11.06 30.68

(Upto Jan.'97)

(b) lron ore from Bailadila mines has adequate demand
in the international market but due to pressures of domes-
tic demand, export of this ore is regulated through quanti-
tative ceilings fixed by the Gowt.

(c) Does not arise.

[English]
Smuggling of Gold

3. SHRI SANAT KUMAR MANDAL : Will the Minister
of FINANCE be pleased to state:

(a) whether the Enforcement Directorate(ED) claims
to have detected a new route for gold smuggling from the
Common Wealth of Independent States countries follow-
ing the arrest of two persons in the Capital on charges of
Foreign Exchange Regulation Act (FERA) violation;

(b) if so, the outcome of the investigation made In this
case; and

(c) the preventive measures taken to meet the
situation?

THE MINISTER OF FINANCE (SHR!I P. CHIDAM-
BARAM) : (a) Yes, Sir.

(b) Investigations are at a preliminary stage.
(c) A constant vigil is maintained to keep a check on
such illegal activities.
Assistance for Sericulture
4. SHRI BAJU BAN RIYAN : Will the Minister of
TEXTILES be pleased to state:

(a) whether a proposal to provide assistance to Tripura
for development of sericulture in the State is under con-
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sideration of the Union Government, and

(b) if so, the assistance likely to be provided during the
current financial year for the purpose?

THE MINISTER OF TEXTILES (SHRIR L. JALAPPA)
(a) and (b). No, Sir. However, Tripura Is one of the States
covered under the Action Plan for North-Eastern States for
development of sericulture, being implemented by the Cen-
tral Silk Board (CSB). Under the Action Plan, an outlay of
Rs. 6.36 crores has been kept for Tripura, of which the
CSB's share is Rs. 1.81 crores with the balance to be met
by the state. The provision for the current financial year I1s
Rs. 0.73 crores.

HDFC Bank Public Issue

5. SHRI JAI PRAKASH (HARDOI) Will the Minister
of FINANCE be pleased to state

(a) whether the income-tax department investigated the
details of allotment in the HDFC Bank public issue which
were heavily over subscribed and bulk of the applications
were through Stockinvest which were to be accompanied
by applications from individuals only,

(b) if so, whether the income-tax department has since
completed its investigation by now and if so, the details of
the irregularities found therein, and

(c) whether any irregularity in the use of stockinvest
facility has also been found and if so, the names of the
bank which issued the stockinvest and the details of those
who were issued stockinvest?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM)  (a) and (b) Yes Su, information has
been received by the Income Tax Department that certain
irregularities have been committed in the subscription
through stock invests in the HDFC Bank public issue. These
are under investigation The investigations are not yet com-
plete.

(c) The Securities and Exchange Board of India (SEBI)
has found subscrnption through fake/bogus stock invests in
certain public issues. Reserve Bank of India has also found
certain irregularities In the use of stock invests facilties by
Bank of Rajasthan, Indus Ind Bank Ltd Vysya Bank, HDFC
Bank Ltd., Bank of Madura Ltd , Global Trust Bank LTD,
State Bank of Saurashtra and Indian Bank. Fake stock in-
vests were found to be issued by certain banks to M/s
Trendline Finance Ltd. Prachi Leasing & Finance Ltd,
Harihar Chemicals Ltd., Swarshilp Properties Ltd, Ell Fash-
ions Ltd., Dwarkesh Finance Ltd., Venus Floriculture Ltd
Delicious Investment & Finance Ltd, Vikas Spinning and
Weaving Mills Ltd

Small and Medium Industry in Sikkim

6. SHRI BHIM PRASAD DAHAL : Will the Minister of
INDUSTRY be pleased to state

(a) the number of small and medium industries estab-
lished in Sikkim since its merger into Republic of Irdia,
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(b) whether State Government has requested to help
and rejuvenation of small scale industres;

(c) if so, the details thereof;

(d) whether the Union Government propose to estab-
Iish small or medium industries in Sikkim under Public Sec-
tor in near future; and

(e) If so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) (a) 294 small scale industries and 6 medium
scale industries have been set up in Sikkim since its merger
into Republic of India

(b) to (e) Information is being collected and will be laid
on the table of the House

Banks Services for Customers

7 SHRI A GS RAM BABU Will the Minister of
FINANCE be pleased to state

(a) whether nationalised banks render service to cus-
tomers on the pattern of the foreign banks;

(b) if not, the reasons therefor, and

(c) the steps proposed to be taken by the Government
to make nationalised banks more consumerable and profit-
able oriented?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) (a) and (b) Imptovement of customer
services Is an area to which nationalised banks are giving
attention on a continuing basis Having regard to their net-
work of branches spread throughout the country as con-
trasted with the imited presence of foreign banks in metro-
politan areas as well as the different levels of application of
technology In both these categories of banks, comparisons
would not be appropriate. Further the nationalised banks
provide a wide variety of services to all classes of
customers

(c) The Goiporia Committee which was constiuted by
the Reserve Bank of India had made a number of recom-
mendations to improve customer service in the Banking
Industry The continuing implementation of these recom-
mendations is aimed at providing better customer service
by antionalised banks The most significant among a
number of steps taken to increase the profitability of na-
tionalised banks 1s a concerted effort to reduce NPAs by
better credit appraisal as well as by improving post-lend-
Ing supervision

[Translation]
Dugdha Washery Plant No. 1

8 SHRI RLP VERMA - Will the Minister of COAL
be pleased to state

(a) whether thousands of labourers have rendered job-
less due to sudden closure of Dugdha Washery Plant No.1
of Bihar, and
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(b) if so, the steps taken to provide jobs to the unem-
ployed labourers?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMAT!I KANTI SINGH): (a) and (b) No, Sir. It
is not a fact that thousands of workers have been rendered
jobless due to closure of Dugda-l Plant of Bharat Coking
Coal Limited (BCCL). Only 320 persons affected as
a result of closure of the plant have been re-assigned
alternative job in Dugda-ll plant of BCCL itself at
present.

[English]
Funds for Handloom Weavers

9. SHRI R. SAMBASIVA RAO : Will the Minister of

FEBRUARY 21, 1997

to Questions 52

TEXTILES be pleased to state:

(a) whether the Union Government have sanctioned
funds to Andhra Pradesh Government for providing relief
to cyclone affected handloom weavers;

(b) if so, the details thereof and the funds released so
far out of it, and

(c) by what time the remaining Central assistance would
be released for further aid to the weavers?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (c) Details of Release of Funds to the Andhra Pradesh
Government for providing Refief to Cyclone
affected Handloom Weavers under Various Schemes is as
under :

(Figures in lakhs of Rs.)

S.No. Name of the Funds Sanctioned Funds Released Remarks/release
Scheme (out of 3) of Remaining Funds
(M (2) (3) (4) (3-4)
1 Workshed-cum
Housing Scheme 333.92 33392 -
2 Market Development
Assistance Scheme 300.00 300.00 --
3. Handloom Dve. Centres and
Quality Dyeing Units Scheme 17712 177 12 --
4. Project Package Scheme 392.87 196.80 196 07*
5. Integrated Handloom Village
Development Scheme 463.00 228.50 234 50*

* The remaining funds would be released to the State Government of Andhra Pradesh after release of Central and State share by the State

Government, receipt of utilisation certificate and physical progress report

Subsidy on Sericulture

10. DR. PRABIN CHANDRA SARMA - Will the Minis-
ter of TEXTILES be pleased to state:

(a) whether the Government of Assam has requested
for increase in the subsidy on sericulture,

(b) if so, the action taken thereon; and

(c) the measures taken to boost the production of silk
in Assam?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) No, Sir
(b) Does not arise.

(c) In order to supplement the efforts of the State Gov-
ernment, the Central Silk Board (CSB) has established a
network of its units for extending the necessary research,

extension, infrastructural and training support for develop-
ment of sericulture in the State Besides, Assam is one of
the 12 non-traditional pilot States covered under the World
Bank/SDC assisted National Sericulture Project. Assistance
has also been provided for implementation of an action plan
for development of silk industry in North-Eastern States in-
cluding Assam. In additions, the State can also avail of
assistance under the on-going approved schemes of CSB

Value of Rupee
11. SHRI SRIBALLAV PANIGRAHI = Will the Minister
of FINANCE be pleased to state:

(a) whether the Government are aware that Indian
rupees is weakening by an average 2 per cent per month;
and

(b) if so, the steps the Government propose to take to
arrest such a downwards trend ?
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THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) During the current financial year upto
January 1997, the Indian rupee depreciated, on an aver-
age, by about 0.41 per cent per month against the US Dol-
lar and by about 1.22 per cent against the pound Sterling.
On the other hand, the rupee appreciated against the Japa-
nese Yen, the Deutsche Mark and the Franch Franc by about
0.66 per cent, 0.37 per cent and 0.26 per cent per month,
respectively during the same period

(b) The exchange rate of the rupee is market deter-
mined. The foreign exchange market is monitored closely
by the RBI and steps are taken, as and when necessary, to
counter speculative pressures against the rupee and to
maintain orderly foreign exchange market conditon The
Foreign exchange market has behaved in an orderly fash-
ion in 1996-97 so far.

Letters Received From M.Ps

12. SHRI RAMSAGAR. Will the Minister of FINANCE
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be pleased to refer to the reply given to Unstarred Question
No. 507 dated November 22, 1996 regarding “replies to
letters of Members of Parliament” and state:

(a) whether the information asked for has since been
collected:;

(b) if so, the details thereof:

(c) the number of further letters received from Mem-
bers of Parliament on the affairs of banks from November
22, 1996 till date; and

(d) how many out of them are pending for reples?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) (a) and (b). Yes Sir As per
available information the number of letters received
from Hon'ble Members of Parliament during the
period from January 1,1996 to November 22, 1996 ar as
follows:

No of letters No of letters disposed No. of letters
received off pending
Government of India 1728 1237 491
32 7

Reserve Bank of India 39

(c) and (d) Information 1s being collected and will be
laid on the Table of the House

Import of Raw Rubber
13. SHRIMULLAPPALLY RAMACHANDRAN : Willthe
Minister of COMMERCE be pleased to state:

(a) the estimated domestic production and demand of
raw rubber in the country during 1997,

(b) whether there is any proposal to import raw rubber
during 1997; and

(c) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH). (a) The
estimated domestic production and demand of raw rubber
in the country during 1997-98 are 5,85,000 MTs and
6,19,000 MTs respectively.

(b) No, Sir.

(c) Does not arise.
Frauds in Banks

14. SHRI MANGAL RAM PREMI = Will the Minister of
FINANCE be pleased to state.

(a) the number of instances that have come to the
notice of the Government where the officers in the private
and public sector banks have cleared/ passed the cheques
containing bogus signatures and also have issued the

cheque books on forged/ fake documents and have contra-
vened the laid down banking norms during the last six
months, and

(b) the action taken against the officers involved in such
transactions bank-wise ?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) and (b) Reserve Bank of India (RBI)
have reported that the present system of data collection in
RBI does not generate information in the manner asked for
in the Question However, RBI recently collected informa-
tion from Vysya Bank Ltd regarding cheques with bogus
signatures cleared/passed for payment and cheque books
issued on forget/fake documents at their Delhi branches. It
was reported that during the period from 1.6.1994 to
16.1.1996, five cheque books were issued on the basis of
xeroxed copy/fake requisition slips 23 cheques with bogus
signatures were passed for payment/transfer during the
period from 2.6.1994 to 14.6.1996. Three officers were
awarded punishment of withholding one increment. Show
cause notices have been issued by the bank to other con-
cerned officials

Financial Institutions
15 SHRIMATI VASUNDHARA RAJE = Will the
Minister of FINANCE be pleased to state :

(a) whether the Government are awere of the problems
being faced by the financial institutions in the country;

(b) whether the financial institutions have requested
the Government to allow them to collect deposits like the
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scheduled commercial banks; and
(c) if so, the reaction of the Government thereto?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) to (c) Reserve Bank of india (RBI)
has informed that it has permitted select all-india Financial
Institutions (Fls) raise resources by way of term money bor-
rowings, certificates of deposit and term deposits How-
ever, some of the Fis have been approaching the RBI from
time to time, for increase in the limits for raising resources
through these instruments. RBI has not found it feasible to
accede to- such requests from Fls.

Applications for Loans in Orissa

16. SHRI BHAKTA CHARAN DAS : Will the Minister
of FINANCE be pleased to state:

(a) the number of applications for loan received from
small scale industries by the Public Sector Banks in Orissa
during the last three years and the amount sanctioned in
that regard,

(b) whether banks are not providing timely loans to the
applicants as a result of which these industries turned sick;,
and

(c) if so, the remedial action the Government propose
to take in this regard ?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) The data reporting system of the
Reserve Bank of India (RBI) does not generate information
in the manner asked for However, based on the returns
submitted to RBI by the scheduled commercial banks, the
number of sick small scale industrial (SSI) units and the
outstanding credit in respect of these units in the State of
Qrissa as at the end of March, 1993 March 1994 and March
1995 was as under -

(Rs crores)

Number of Outstanding
Sick SSI units Amount

As on 31st March, 332 13930 70.79
As on 31st March, 1994 17235 74.50
As on 31st March, 1995 20498 68.99

(b) and (c). RBI has issued instructions to all sched-
uled commercial banks that applications upto to a credit
limit of Rs. 25,000/- should be disposed of within a fort-
night and those for over Rs. 25,000/- within 8-9 weeks
from the date of receipt of application. Banks have also
been advised that requests for increases in credit limits
shoiuld be considered expeditiously and decision taken
promptly and in any case within six weeks.

FEBRUARY 21, 1997

to Questions 56

Dues against NTC

17. SHRI RAM NAIK : Will the Minister of TEXTILES
be pleased to state’

(a) the outstanding dues as on January 31, 1997 pay-
able by the National Textile Corporation to all State Gov-
ernments State-wise,

(b) the reasons for non-payment of dues in full;

(c) whether any time bound programme has been made
to pay all dues in full; and

(d) if so, the details thereof ?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA)
(a) to (d)The information is being collected and will be laid
on the Table of the House

Removal of Import Restrictions under WTO

18 SHRI SHANTILAL PARSOTAMDAS PATEL - Will
the Minister of COMMERCE be pleased to state:

(a) whether the Government have recently removed
import restrictions on a number of items as part of its agree-
ment with World Trade Organisation,

(b) if so, the details thereof ; and

(c) the impact on the indigenous industries dealing with
liberalised items?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) - (a) to (c)
As a part of the on-going process of liberalisation of the
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